
DIRECTORATE GENERAIノ OF FOREIGN TRADE
(DES…VI SECT10N)

RATIFIED IWIIINUTES OF THE NORMIS COMMITTEE― VI MEETING NO。 02/85
DATED 18。 04.2019 hcld on 25.04。 2019

Plcasc lヽ ote

(i)  「 Or infOrmation of cxportcrs, Norms Colnmltec― VI handlcs all cases pertaining to
AxatiOn/ratincation of norms For Export Products falling under I′

I｀C(HS)ChaptCr i to 26&
94-98. Comlllunications in rcspcct oF cascs pcrtaining tO NC― VI lllay be scnt to email

addrcss: p.sahu@gov.in
In certain cascs the decision of the Norms Comrnittee refers to the recommendations/
obscrvations/ deficiencies rcceived from the concerncd 'l'echnical Authority. Wherevcr
applicable, a scanncd copy of such document has bcen placed at the end of the Minutes, in
running serial orders. Thc concerned firm/company may go through the same and respond
accordingly.
Similarly, a scanncd copy o1' the blank Standard Deficicncy Irormat, which may find a
rcference in NC dccisions, has also becn attached in thc end. l'his may also be referred to by
the conccrned firm/company and rnay be responded accordingly.
F'or information of the exporters, it is informed that wherever DL is issued, the casc
would be rejected in case the reply of the firm is not received within 90 days from the
date of issue of DL.
'l'hc Norrns Comlnittec has takcn dccision only witlt respect to technical aspect/wastagc
norrls. While rcdecrning thc applications, ItAs should check that the applicant has hrlfilled all
rcquircmcnts as prcscribcd in policy/proccdure including thosc in Policy Circulars issued
frorn tirne to timc or any otl'rer provisions under IIfP/l-lBP for issuance of AA ancJ
regularization of the case.

l'hc Meeting No.02l85 dated I 8.04.201 9 of Norms Committee-Vl for the ycar
2019-20 was held on 25.04.2019 under the Chairmanship of Shri Anil Aggarwal, Addl.
Dircctor Gcneral of Irorcign 'frade to consider the following applications for ratification of
norms in respect of advancc authorizations under Duty Ilxemption Schemc (Chapter-4) of
Irorcign'l'radc Policy 2015-2020. 'l'he lollowing membcrs were present in the meeting:-

(m)

(iV)

(V)

SI.No. Name & Designation Department

1 Shri Shaish Kumar, 'l'cchnical tjxpert
(Consu ltant)/'l'ech I

I)(〕 F″ I¬

つ

一 Shri D.N. Mathur, 'l'echnical Expert
(Consu ltant)/'fech2

DGI]rl、

つ
Ｄ Shri S.Kipgen, Dcputy DGFl' I)(〕 I]′ I

4 Shri PradyumnaSahu, [r'l'DO I)(3F′ I｀

Casc No.:7/22/85-Alノ C3/2014‐ Palty Namc:CIIIIAJED

IIrOODS PRIVATI〕 lン IMITED,
Mcct No/Datc:2/85-

AIンC3/2019
18.04.2019

Status:Deferred

/■りQザγP彎甲 響,押 P彎
OfflC

I中 望

HQ IrilC RIン A「 ilc



:O1/85/050/00167/AM15/   1:08/24/040/00342/AM15/   116.12.2014

considered th; casc as pcr agcnda and noted that the reply of the firm has
I)ecision : NC
becn forwarded to 'fechnical Authoiity, i.e., MoFPI for examination and comments'

Llowcver, their comments are still awaited. 'fhe committee decided to request MoFPI to

expcdite their comments.

l'hc casc stands deferred to 30.05 .2019

30.05.2019

'Mect No/Date:2/85- Status:Deferred

Al.c3lz0l9
I 8.04.20 l9

casc No.:102/21/85-

Alメ33/2018

Casc No.:103/21/85-

/ヽ 1ノ C3/2018

Casc No.:104/21/85-

AI」C3/2018

Casc No.:19/21/85‐

Al」C3/2018

HQ Filc

Party Name:FEATHERIソ ITE

PRODUCTS PVT.LTD.

IPalty Namc:MOUNT
ISAHIYA

RIッ A Filc

断囃

IThc casc stands defcrrcd to 30.05。 2019.

Ⅲ

'｀

五ふ&ё面 L面汁15 1:漱
胃

tν 8ゝ
 :籠

酬 Dcねrcd

‐                        118.04.2019            1

'R[.A Irilc t-ic.No/Date:0210206032 Dcfer Datc:
I IQ Irilc
:01/85/050 too2gTtArrgt ':02r24t040/00069/AMl6/ 31.07.2015 30'05'2019

: Dccision : NC considered the case as pcr agcnda and noted that RA Kolkata was

' ;'"*u.o to furnish the status of thc casc and iinot ratified to send a hard copy of thc

,application for examination and fixation of norms. 'l'he reply of the RA is still awaitcd' 'l'hc

,Committec thereforc, decided to rcquest I{A, Kolkata to cxpedite thc reply'

'l'he casc stands dehrrcd to 30.05.2019'

IM8&ヽ 6/bitさ 12/831  lヽitiζ ibι fclたこ
IALC3/2019        ‐
118.04.2019            1

,re lrilc RLA File Lic.No/Date:r010059224 Defer Date:

:01/85/050 t002g8tAwtgt ,:t0t24t040l00028/AMl6/ 31.07.20r5 30-05.2019

4 Decision : NC considered thc casc as pcr agcnda and noted that RA, Kochi was requestcd

to furnish the status ol'the case and if not raiificd to scnd a hard copy of the application for

cxamination and fixation oI norms. 'l-hc rcply of thc I{A is still awaited. 'l'he committce

thcrefore, dccided to request RA, Kochi to expcdite thc reply'

'l'he casc stands dcferrcd to 30.05 .2019.

:wギ 縄 1由
SPRODUσ「 S造

:棚 胃
tν5~

118.04.2019

Status:Deferred

Defer Date:



⌒

::01/85/050/00213/AM19/     :08/24/040/00154/AM16/     121.08.2015 30.05.2019

Decision : NC considered the case as per agenda and noted that RA Ahmedabad was
requestcd to furnish thc status of the case and if not ratified to send a hard copy of the
application for cxamination and fixation of norms.'l'he rcply of the RA is still awaited.'fhe
Committcc thcrcforc, dccidcd to rcqucst I{A, Ahmcdabad to cxpcdite thc reply.

'l'he case stands dcfcrrcd to 30.05 .2019.

Decision : NC considcred thc case as pcr agcnda and noted that RA Ahmedabad was
requestcd to furnish thc status of the case and if not ratified to send a hard copy of the
application for cxamination and fixation of norms.'l'he rcply of the ItA is still awaited.'l'he
Committce thcrcfttrc, decidcd to rcqucst I{A, Ahmedabad to cxpedite thc reply.

'l'he casc stands dcfcrred to 30.05 .2019.

Casc No.:105/21/85-

AIノC3/2018

HQ lfilC

:01/85/050/00299/AM19/

Casc No.:106/21/85-

AI」 C3/2018

HQ IFilC

:01/85/050/00300/AM19/

Casc No.:107/21/85-

AIノC3/2018

HQ「 ilC

Rl′A「ilc              Iン ic.No/Datc:0810135976 1Dcfer Datc:
:08/24/040/00164/AM16/     04.09.2015             130.05.2019

Status:Deferred

Party NamclSANSTAR BIO―  Mcct No/Datc:2/85-
POI_′YMI]RSIン IMITED     IAl.C3/2019

18.04.2019

Party Namc:EIC1/1′ Iヽ〔ITI]I)  IMcct No/1)atc:2/85-

AL′C3/2019
118.04.2019

Party Nainc:ACCI〕 LIじRATl]D
l'Itlll〕 Zlう DRYING CO.LノTD.

Status:Deferred

Status:Deferred

Mcct No/Datc:2/85- Status:Deferred
ノヽL′ (〕 3/2019            1

18.04.2019            1

11′ic.No/1)atc:1010059347 1Dcfcr Datc:

Case No.:2/14/85-AI」 C3/2015 Party Namc:SANS'1｀ AR BIO―  Mcet No/1)atc:2/85-

POl′ YMI]RSI´ IMITED     ΛL′C3/2019
‐18.04.2019

HQ「 ilC
:01/85/050/00127/AM16/

RLA「ilc              I′ ic.No/Datc:0810136585 1)cfer Datc:
:08/24/040/00288/AM16/     27.11.2015            130.05.2019

Decision : NC considcrcd thc casc as per agcnda and notcd that ItA Ahmedabad was
requested to furnish thc status of the casc and if not ratified to send a hard copy of the
application for cxamination and fixation of norms.'l'hc reply of thc RA is still awaited.'l'he
Committcc also dccidcd to ask ItA to inform whether thc AA was issued on repeat basis.

'l'hc case stands dcfcrred to 30.05 .2019.

RIン A IFilc               Iフ ic.No/Datc:5310018548‐ Dcfcr Datc:
:53/24/040/00015/AM16/     03.12.2015            130.05.2019

8 ,I)ecision : NC considcrcd the casc as per agcnda and noted that l{A 'frivandrum was
,requestcd to furnish thc status of the casc and if not ratificd to send a hard copy of the
application lor examination and fixation of norms. 't'hc rcply of the RA is still awaited. 'Ihe

,Committcc thcrcforc, dccidcd to rcqucst I{A, 'I'rivandrum to expedite the reply.

'fhe casc stands dcfcrred to 30.05 .2019.

Rlノ A Irilc 爆



:01/85/050/00301/AM19/     :10/24/040/00086/AM16/     18.12.2015 30.05.2019

'Decision : NC considcred the casc as per agcnda and notcd that ItA Kochi was requested
to furnish the status of the case and if not ratified to send a hard copy of thc application for
,examination and fixation of norms. 'fhc reply of thc ItA is still awaitcd. 'l'he Committee
therefore, decidcd to rcqucst ItA, Kochi to expeditc thc rcply.

'fhe case stands deferrcd to 30.05 .2019.

Case No.:1/16/85-

A12C3/2015

HQ File

:01/85/050/00148/ANl16/

Case No.:57/21/85-

AI」(03/2018

HQ File

:01/85/050/00251/AM19/

Casc No.:8/21/85-

ALC3/2018

HQ File

ICasc No.:9/21/85-

IALC3/2018

13 1

1HQ File

101/85/050/00203/AM19/

IParty Namc:EASl｀ ERN
ICONDIMENTS PRIVATE
IIィIM11,IEI)

IRI′ A Filc

l′ IMITED

R1/A Filc

Mcct No/1)atc:2/85…   IStatus:I)efcrrcd
Al′C3/2019       1
18.04.2019            1

1′ ic.No/1)atc:1010059404‐ Dcfcr Datc:

09.02.2016            130.05.2019

18.04.2019

1′ ic.No/1)atc:1010059405

IParty Namc:IRIS PRODUCTS Mcct No/1)atc:2/85-    IStatus:Defcrred
lPVT,IッTD.          Al′ C3/2019       1
1                         18.04.2019            1

1RI_′A Filc              lィ ic.No/Datc:0810137003 1)cfcr Datc:
108/24/040/00363/AM16/     13.01.2016            130.05.2019

I0 D..i.ion : NC considcrcd thc casc as pcr agcnda and notccJ that thc application o[thc
firm is under examination of 'I'echnical Authority, i.c, Molil,l and thcir comments is still
awaited. 'l'he Committee thcreforc, decided to rcquest MoI.'l)I to cxpcdite the comments.

,'l'he case stands defcrrcd to 30.05 .2019.

Party Namc:NUTRIVITA   NIcct No/1)atc:2/85-    Status:Dcfcrred
F00DS PVT.LノTD.      ‐AIフC3/2019         1

18.04.2019            1

RI′A Filc              ■ンic.No/1)atc:0310802344 1Dcfcr Date:
:03/95/040/00848/ノ M`16/     08.02.2016            130.05.2019

t t Decision : NC considercd the case as per agenda and notcri that I{A Mumbai was
'requested to furnish thc status of the casc anri if not ratificcl to scnd a harri copy of the
application for examination and fixation of norms. 'l'hc rcply of thc ItA is still awaited.
'fhe Committec thercfore, decided to rcquest I{A, Mumbai to cxpcditc thc rcply.

fhc case stands dcferrcd to 30.05.2019.

:01/85/050/00202ん へM19/    110/24/040/00105/Aヽ 116/

tz Decision : NC considered the case as per agenda and notcd that I{4, Kochi was
requested to furnish thc status of the case and if not ratificcl to scncl a harrl copy of thc
application for examination and fixation of norms. 'l'hc rcply of thc RA is still awaited.
The Committee therefore, decided to request ltA, Kochi to cxpcriitc the reply.

l

'l'he case stands deferred to 30.05 .2019.

Party Namc:EASTERN Mcct No/1)atc:2/85- Status:Defcrred

I)cFcbr I)ate:

30.05.2019

CONDIMIENTS PRIVATI]  Al′ C3/2019

4



Decision : NC considcrcd thc casc as pcr agenda and notcd that IlA, Kochi was
requested to furnish the status of thc case and if not ratified to send a hard copy of the
application fior examination and fixation of norms. 'l'he reply of the RA is still awaitcd.
'l'hc Committee thercfore, dccided to request ItA, Kochi to expedite the reply.

l'hc case stands dcferred to 30.05 .2019.

RI′ A「ilc            I´ ic.No/Datc:3H0065947 1Defcr Datc:
:31/83/040/00154/AM16/     12.02.2016            30.05.2019

t+ Decision : NC considcrcd thc casc as per agcnda and noted that RA Pune was requested
to furnish thc status of thc casc and if not ratificd to scnrl a hard copy of the application for
examination and fixation of norms. 'l'he reply of the ItA is still awaited. The Committee
thereforc, dccided to requcst I{A, Punc to cxpedite thc reply.

'l'he case stands dcfcrrcd to 30.05 .2019.

Case No.:33/21/85-

AI」 (33/2018

HQ File

:01/85/050/00227/Aン 119/

Casc No.:2/21/85-

AI」C3/2018

HQ 17ilC

Casc lNo.:111/21/85-

AIノC3/2018

HQ IfilC

:01/85/050/00305/AM19/

ICasc No.:112/21/85-

IAI」C3/2018

171責
0 1il`

101/85/050/00306んへM19/

Pany Namc:NIRNIITI
PRIECIS10N PVT.LTD.

Party Nalη c:(〕 RIIF「ITH
l′A130RATORIES PVT.1フ TD,

RlンΛ lrilc

:07/24/040/00413/AM16/

Mcct No/Date:2/85-

ALC3/2019
18.04.2019

Mcct No/Datc:2/85-

Al′C3/2019
18.04.2019

1′ ic.No/〕 Datc:0710109538

18.03.2016

da and notcd that ItA

Status:Deferred

Status:Deferred

IStatus:lDeferrcd

,Dcfcr Date:

130.05.2019

Bangalorc was

Status:Deferred

RI′ A Ifilc Lic.No/1)atc:0510397674 Dcfcr Datc:

19.02.2016            130.05.2019:01/85/050/00196/AN119/    .:05/23/040/00482//1M16/

15 Decision : NC considcrcd thc casc as per agcnda and notcd that thc application of the
firm is undcr cxamination of 'l'cchnical Authority, i.e, Mol]PI and thcir comments is still
awaited. 'I'hc Committcc thcrcforc, decidc<l to request MoliPI to expedite the comments.

'l'hc case stands dcfcrrcd to 30.05 .2019.

Party Namc:B FOURESS    Mcct No/1)atc:2/85-
PRIVATI]IィIMITED,      ALC3/2019

18.04.2019

RLA Filc             l′ ic.No/1)atc:0710109476 1Dcfcr Date:
:07/24/040/00398/AM16/     07.03.2016            30.05.2019

t o Decision : NC considcrcd thc case as per agenda and notcd that RA Bangalore was
requestcd to furnish the status of thc case and if not ratified to send a hard copy of the
application lor cxamination and fixation of norms. 'l'hc reply of the RA is still awaited.
I'hc Committce thcrcfore, decided to rcquest RA, Ilangalore to cxpeditc the reply.

'l'he casc stands dcfcrrcd to 30.05 .2019.

Party Narnc:FIELD「 RESH   Mcct No/Datc:2/85-

「
00DS PRIVATE 1/1MITED ALC3/2019

118.04.2019

Decision : NC considcrcd thc casc

rr€I
il-gf



requcsted to furnish thc status of the casc and if not ratif-rcd to scnd a hard copy of thc

application for cxamination and fixation of norms. 'l'hc rcply of thc ItA is still awaited.

The Committee therefore, decided to request RA, Ilangalorc to cxpeditc the reply.

The case stands deferred to 30.05 .2019.

Party Namc:SRI VARSIIA   NIcct No/Datc:2/85-    Status:Defcrrcd
F00D PRODUCTSINDIA  Al′ C3/2019
1´ 1'I)                      18.04.2019            1

IHQ Filc             lRIン A「ilc            L′ ic.No/Datc:09100637271)cfcr Datc:
:01/85/050/00204/AM19/    109/24/040/00098/AM17/     101.06.2016            

‐30.05.2019

181)ecision : NC considcrcd thc casc as pcr agcnda and notcd that RA IIydcrabad was

requcsted to fumish the status of thc casc and if not ratifled to scnd a hard copy of the

lppliCation for cxamination and ixation of norms.′ I｀hc rcply of thc RA is still awaited.

IThc Conlrnittec thcrcforc,dccidcd to rcqucst RA,Hydcrabad to cxpcditc thc rcply.

IThc case stands dcfcrrcd to 30.05.2019.

Party NaFnCiSRI VAItSHA  ‐Mcct No/1)atc:2/85-   Status:Dcfcrrcd
F00D PRODUCTSINDIA  ‐AIンC3/2019        1
1´TI)                     18.04.2019

‐HQ Filc             lRLソ A Filc            Iノ ic.No/Datc:09100637281)ctr Datc:
:01/85/050/00205/AM 19/    109/24/040/00097/AM17/     101.06.2016             30.05.2019

191)ccision:   NC considcrcd thc casc as pcr agenda and notcd that ltA IIydcrabad was

requcsted to furnish thc status of thc casc and if not ratiflcd to scnd a hard copy of thc

lapplication for exanlination and flxation of nolllls.′ l｀hc rcply of thc ltA is still awaited.

|「he Conllnittcc thcreforc,dccided to rcqucst 11し へ,IIydcrabad to cxpcditc thc rcply.

′
1｀hc casc stands dcfclTcd to 30.05。 2019.

Party Name:20 NIICRONS   Mcct No/1)atc:2/85-
LTI).                 AIン C3/2019

18.04.2019

IHQ Filc             lRl′ A Filc             I´ ic.No/Datc:3410042241 1)cfctr Datc:
:01/85/050/00237/ノ ヘM19/    :34/21/040/00132/AM17/     06.06.2016            30.05.:1019

20 1Decision:NC considcrcd thc casc as per agcnda and notcd that RA Vadodara was
rcquested to imish thc status of thc casc and if not ratiflcd to scnd a hard copy of thc

lppliCatiOn for cxamination and flxation of nomns.′ I｀hc rcply of thc RA is stiH awaited.
′
Fhc(3omnlittee thcrcforc,dccided to rcqucst ltメ1,Vadodara to cxpcdite thc rcply.

″
Fhc case stands dcferrcd to 30.05。 2019.

Casc No.:10/21/85-

ALC3/2018

Casc No.:11/21/85-

ALC3/2018

Casc No.:43/21/85-

AIノ C3/2018

ICasc lNo.:12/21/85-         ‐

.ALC3/2018           ‐

211責
O Fii8             1
:01/85/050/00206/AM19/    ‐

1)ecision:NC considcrcd

Party Namc:BOS NATURAl′
FLAVORS PVT.Lフ TD.

RI′A Filc

:10/24/040/00021ん へM17/

Status:Deferred

lヽect No/1)atc:2/85-      Status:I)cferrcd

ALC3/2019       ‐

18.04.2019            1

1´ ic.No/1)atc:1010059517 1)cfcr I)atc:

20.06.2016            130.05.2019

the,aSe_1,lizを

[i             l:|'II｀

今―卜9,lilγasrequcstel



to furnish thc status of the casc and if not ratified to send a hard copy of the application for
examination and fixation of norms. 'l'he reply of the ttA is still awaited. -t'he 

Committee
thereforc, dccidcd to requcst ItA, Kochi to cxpedite thc reply.

'fhe casc stands dcfcrrcd to 30.05.2019.

Party Namc:HI〕 RBAl′

ISOI´ATI〕 S PRIVATI]
l′ INII′ 1｀ 1]I)

RLA「 ile               l′ ic.No/Datc:1010059521 1Defer Date:
:10/24/040/00026/AM17/     .29.06.2016            30.05.2019

zz Decision : NC considcrcd thc casc as per agcnda and notcd that ItA Kochi was requested
to furnish thc status of thc casc and if not ratificd to scnd a hard copy of thc application for
cxamination and fixation of norms. 'l'he rcply of the ItA is still awaited. 'l'he Committee
thercforc, dccidcd to rcqucst ItA, Kochi to cxpedite thc rcply.

l'he casc stands dcfcrrcd to 30.05.2019.

Casc No.:29/21/85-

ALC3/2018

HQ「 ilC
:01/85/050/00223/ノ M`19/

Casc No.:47/21/85-

ALC3/2018

HQ Filc

:01/85/050/00241/AM19/

Casc No.:38/21/85-

AI」 (33/2018

HQ「 ilC
:01/85/050/00232/AM19/

Casc No.:13/21/85-

AIノ C3/2018

25‐
iiO lliι

:01/85/050/00207/AM19/

Pany Namc:1｀ I―IE Gl′ ()BAI″  IMcCt No/Date:2/85-
GRIう I〕N COMPANY LTD   IAIン C3/2019

118.04.2019

Mcct No/1)atc:2/85-     Status:lDeferred

ALC3/2019        ‐
18.04.2019

Status:Deferred

Status:Deferred

Mcct No/1)atc:2/85-

ALC3/2019
18.04.2019

Status:Deferred

28.07.2016

Party Namc:13131700R BAYIR IMcct No/1)atc:2/85-

1〕 IOTliCH IッTD,        IAI′ C3/2019
118.04.2019

RI′A「ilc              Lic.No/1)atc:0710110094 Defcr Datc:
:07/24/040/00145/AM17/     15.07.2016            ‐30.05.2019

z: Decision : NC considcrcd thc casc as per agcnda and notcd that RA Bangalore was
requested to flurnish thc status of thc case and if not ratified to send a hard copy of the
application lor cxamination and fixation of norms. 'l'hc rcply of thc l{A is still awaited.
'l'he Committcc thcrcforc, dccidcd to request RA, Ilangalore to cxpedite the reply.

I'he casc stands dcfcrrcd to 30.05.2019.

Rl′A「ilc               Iン ic.No/Datc:0910063979 1Dcfcr Datc:
:09/24/040/00176/2へM17/     25.07.2016            30.05.2019

z+ Decision : NC considcrcd thc casc as per agenda and notcd that ItA I Iyderabad was
requcstcd to furnish thc status of thc casc and if not ratified to send a hard copy of the
application for cxamination and fixation of norms. 'I'hc rcply of thc ItA is still awaited.
'l'he Committce thcrcforc, dccidcd to request RA, I Iyderabad to cxpedite the reply.

'l'he casc stands dcfcrrcd to 30.05 .2019.

Party Namc:GRIIrFITH

lンABORATORIIES PVT.LTD,

RI′ A Ifilc

:07/24/040/00116/ノ Mヽ17/
Lic.No/Datc:0710110166 Defer Datc:

30.05.2019

pcr agendaDecision : NC considcrcd thc casc

/
noted that I{A Bangalore was



\

requested to furnish thc status ol'thc casc and if not ratificrJ to scnd a hard copy of the

application for examination and fixation of norms. 'I'hc reply o[ thc ltA is still awaited.
'fhe Committee therefore, decidcd to rcqucst ItA, Ilangalorc to cxpcditc thc rcply.

fhe case stands deferrcd to 30.05.2019.

NC considcrcd thc case as per agenda ancl notcd that ItA Ilangalore waszo Decision :

requested to furnish the status of thc case and if not ratificd to scnd a hard copy of the
application for cxamination and fixation of noffns. 'l'hc rcply of thc ltA is still awaitcd.
The Committee thcrefore, dccided to rcqucst ItA, Ilangalorc to cxpcdite thc reply.

:

'fhe case stands deferred to 30.05.2019.

Case No.:14/21/85-

AI」C3/2018

HQ Filc

:01/85/050/00208/ノ Mヽ19/

Case No.:15/21/85-

ALC3/2018

HQ Filc

:01/85/050/00209/AM19/

Casc No.:90/21/85-

ALC3/2018

HQ「 ilC

ICase No.:16/21/85-

IAIノC3/2018

1HQ Filc
29:01/85/050/00210/AM19/

Party Namc:HItRBAI′

IS()IンATI〕 S PRIVAT13
L′ IMI′ I｀ I:]I)

RlィA「 ilc

Party Name:EASTERN
CONDIMIENTS PRIVATE
l′ IMITI]I)

RLA rilc

:10/24/040/00053/AM17/

Mcst No/I)atc:2/85- Status:Deferred
AL.C3l20t9
I 8.04.2019

l.ic.No/Datc: I 0l 0059582 I)cfcr Datc:
1 I .08.2016 30.05.2019

and clccidcd to I'orward thc application
for cxamination and commcnts.

Mcct No/1)atc:2/85-      Status:1)eferrcd

AI′ C3/2019
18.04.2019            ‐

1′ ic.No/1)atc:1010059604 1)cfer I)atc:

08.09.2016            ‐30.05.2019

Party Nalnc:(〕 ItHfI「 ITH Mcct No/Datc:2/85- Status:Deferred
LABORATORIES PVT.1′TD, IAl′C3/2019        ‐

18.04.2019

Rl′A llilc            :Lic.No/1)atc:0710110167 Dctr Datc:
:07/24/040/00088/AM17/     128.07.2016            30.05.2019

Party Namc: GI{lFIrlTI I Mcct No/l)atc:2/85- Status:Deferred
l′ABORATORIES PVT.I´ TD, ‐AI_´C3/2019         ‐

18.04.2019            ‐

RLA「ilc              l´ ic.No/1)atci0710110168 1)ctr Date:
:07/24/040/00087/AM 17/     28.07.2016            30.05.2019

271)ecision : NC considcrcd thc casc as pcr agenda and notcd that la 13angalorc was

rcquested to fumish thc status of thc casc and if not ratiflcd to scnd a hard copy of thc

lapplication for cxalnination and flxation of nonns.′ I｀hc rcply of thc ltノヽis still awaited.
rl｀

hc(3omlTlittec thcrcforc,dccidcd to rcqucst ltA,IBangalorc to cxpcditc thc rcply.

′
1｀he case stands dcfcrrcd to 30.05。 2019.

28
:01/85/050/00284/AM19/     :10/24/040/00047/AⅣ l17/

Decision:N(〕 considcred thc casc as pcr agcnda

ofthe flnn to thc rl｀ cchnical Authority,ioc.,MoI=PI

′
1｀hc casc stands dcfclばed to 30.05.2019.

Decision : NC considered the case as per  agenda  and noted that RA, Kochi was
requested to imish the status of the case and if not ratifled to send a hard copy of the

じdゾ。(



'l'he Committcc thcrc{-orc, rJcciclcd to rcqucst I{A., Kochi to cxpcditc thc rcply.

'l'he casc stands dcfcrrcd to 30.05 .2019.

Casc lNO.:17/21/85-

AI」 C3/2018

HQ Filc

:01/85/050/00211/AM19/

Case No.:65/21/85-

AI」(33/2018

HQ「 ilC
:01/85/050/00259/ANl19/

Case No.:44/21/85-

AIメ33/2018

HQ「 ilC

Party Namc:NADHI]EM    Mect No/1)atc:2/85-
SI)ICI〕S AND INDUSTRIES AI′C3/2019

18.04.2019

RLA「ilc             Lic,No/Datclib1665うとi5‐ 5`fcrb五i`:
:10/24/040/00062/AM17/     121.09.2016            130.05.2019

Party Narne: G I{l ITFITt I Mcct No/1)atc:2/85- Status:Deferred
Iフ ABORATORII]S PVT.L′rD, ALC3/2019

18.04.2019

I{l.A liilc Lic.No/Darc:0710110554 Dcfcr Darc:
:A7 12410401002291AM17 t 21 .10.2016 30.05.2019

Status:Deferred

lo Dccision : NC consiclcrcd thc casc as pcr agcnda and notcd that RA, Kochi was
requestcd to furnish thc status of thc casc and if not ratified to send a hard copy of the
application for cxamination an<i fixation of norms. 'l'he rcply of thc RA is still awaitcd.'l'he Committcc thcrcforc, decidcd to rcquest IlA, Kochi to expedite the reply.

l'he casc stands dcfcrrc<i to 30.05 .2019.

Casc No.:18/21/85-

AI,C3/2018
Party Name:llASTIlItN Mcct No/1)atc:2/85- Status:Deferred
CONDIMI〕NTS PRIVATE  IALC3/2019
LIヽ41T13D 18.04.2019

IHQ「ilc              RLA Filc              tic.No′
iSatc:10i0650と

'31Dさ

fcr Dat`:
:01/85/050/00212/AM19/    :lo/24/040/00069/AM17/     o7.10.2016            30.05.2019

・1¶潔∴瓶淵常潔嵐鳥需

"需

t∫:精需 :驚 mi‡温:需癬
il卵[lllill』:::llit:lよ |1長x12b苦llllIIcll:lllltpl)itin aw憂

tcd Thc cOlninittec

l′
I｀he casc stands deferred to 30.05.2019.

:z Decision : NC considcrcd thc casc as pcr agenda and notecl that ItA Bangalore was
requestcd to furnish the status of the case an<l if not ratified to send a hard *pV of the
application for cxamination and fixation of norms. 'l'hc reply of the RA is still awaited.
''l'he Committcc thcrcforc, decided to rcquest RA, Rangalore to cxpedite the reply.

'l'he casc stands dcfcrred to 30.05 .2019.

:01/85/050/00238/AM19/     :34/24/040/00191//tM 17/

Decision : NC considcrcd thc case as per agencla ancl notccl
requestcd to furnish thc status ol- thc case and if not ratified to

Party Namc:Л 〕WEL
CONSUMIER CARE PVT
l′TD

RIィA「 ilc

Mcct No/Datc:2/85-      status:lDefcrrcd

AlフC3/2019
18.04.2019

Lic.No/Datc:3410042662 Dcfer Date:

10.ll.2016            130.05.2019

that RA Vadodara was
send a hard copy of the
the ItA is still awaited.

9



.fhe com-itt.. thcrefore, dccided to request RA, vadoJara to cxpc<lite the rcply'

The case stands deferred to 30'05 '2019 '

t{Q Filc RI-A r;ilc r.ic.No/r)atc:07 r0 r 10949 r)crcr I)arc:

:01/85/050 1003021l\Mlgl :07l24l040l0o3o4lAMlll 21'12'2016 30'0s'2019

l+ Decision , ia considercd thc case as pcr agcnda and notcd that ItA Rangalorc was

requested to furnish the status of the case ur,l if not ratif'rerl to scnd a hard copy of the

application for cxamination and fixation of norms. 'l'hc rcply of thc ItA is still awaited'

';lri.;;;ittee therefore, decidcd to requcst ItA, Ilangalore to cxpcditc the rcply'

The case stands deferred to 30'05 '2019'

Status:Deferred

case No.1108/21/85-

Al」 C3/2018

casc No.:109/21/85-

AI」 C3/2018

case No.:72/21/85-

AI′ C3/2018

Party Namc:QUADRAGI]N
VI〕 THI〕 AI_´ TH PVTl´TD

Party Nalnc:DANISH
CL′ l」 STl〕 R PVTl′ TD

Party Narnci「 EATIIERLノITE

PR()DUCTS PVT.Lフ TD.

RLA Filc

:07/24/040/00355/AM17/

Mさ

`tN6'ISatc:2/85-   IStatus:DcferrcdAIノC3/2019        1
18.04.2019            1

sTI]EI_′  MCct No/1)atc:2/85-

IAL′C3/2019
‐18.04.2019

IIQ Filc I{LA lrilc r.ic.No/r)arc:0710110999 Dclcr Datc:

:01/85/050/00303/AM19/ :07 r24r040roo324rAMrl r 04.01 .20t7 30'0s'2019

ls Decision : Nc consicrercrl the case as per agencla and notcd that I{A llangalore was

requested to furnish the status of thc case ancl if not rati{-rccl to scnd a hard copy of the

application for cxamination and fixation of norms- 'r'hc reply of the ltA is still awaited'

.r.he committec thcrcrorc, dcciclcd to request ItA, Ilangarorc to cxpcditc thc rcply'

'I'he case stands deferred to 30'05 '2019 '

:諄魔 1:j::::61↓ ij :::A Fit      lた

N♂Dttα 0710111016 Dcttr Dttα

7/24/040/00271/AN417/     .23.01.2017             .30.05.2019

36 DcciSion:NC considCred thC CaSC as per agCnda and notcd that RA Bangalorc waS
requcstcd to fumish thC status Of thc casc and if not ratiflCd to SCnd a hard COpy Of thC

留tmi糧胤総:舞鯉鮮器∬lttll翼
メyJぬC RAヽ釧aw血“

.

〕to CXpcditc thc rcply.

|  lrhc case stands dcferrcd t0 30.05.2019.

lcasc No.:110/21/85-

ALC3/2018

HQ Filc
371:01/85/050/00304/AM19/

:釜釜幣∫譜蹄・
E性
嘲 r椰

~

118.04.2019

Mcct No/1)atc12/85-   StatuS:Deferred
AL′C3/2019

18.04.2019

Status:Deferred

I′ ic.No/1)atc10710111058 1)efcr I)atc:

02.02.2017             130.05,2019

Decision : NC considercd thc casc as per agcnda and notc<l that ItA Ilangalorc was

ratificci to scncl a hard coPY of thc
requcSted to fumish thc status Of thc casc and if not

篇高lonお r cxammⅢ 91彎
'■

IⅢ91カ,PT'り:
c rcply of thc ItA is still awaited'

:。
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I'he Committcc thcrcforc, dccidcd to rcquest I{A, Bangalorc to cxpeditc the reply.

The case stands dcfcrrcd to 30.05.2019.

ⅣIcct No/Datc:2/85-    IStatus:Deferred

ALC3/2019
18.04.2019            ‐

IHQ「ilC             RIフ A Ifilc             Iフ ic.No/Datc:10100597221)cfcr Datc:
:01/85/050/00214/AM19/     :10/24/040/00111/AM17/      16.02.2017             30.05.2019

381)CCision:NC considcrcd thc casc as pcr agcnda and notcd that RA Kochi was rcquestcd

to furnish thc status ofthc casc and if not ratiflcd to scnd a hard copy ofthc application for

exalminatiOn and flxation of nOrms.ア I｀hc rcply of thc RA is stiH awaitcd./1｀ hc Committcc
thercforc,dccidcd to rcqucst Rメ、,Kochi to expcditc thc rcply.

「Fhc casc stands dcfclTcd to 30.05.2019.

Casc No.:20/21/85-

AI」C3/2018

Case No.:21/21/85-

AI」 (33/2018

HQ「 ilC
:01/85/050/00215/AM19/

Casc No.:113/21/85-

AI」 C3/2018

11Q「 ilC

|  ICasc No.:114/21/85-

IAIノC3/2018

‐HQ「 ilC
411:01/85/050/00308んへM19/

Party Namc:Kモ」ItlJWA
I〕 NTERPRISI〕 S

Party Namc:GAI′ AXY
PI]NCIl′ S MFGoCO.

Party Namc:GRIF「 ITH
F00DS PRIVATE LIヽ 41TED

Rl′A「 ile
:07/24/040/00397/ANl17/

ⅣIcct No/Datc:2/85-    Status:Deferrcd

ALC3/2019        :
18.04.2019

Mcctlヽ o/1)atc:2/85-

AI″ C3/2019
18.04.2019

Status:Deferred

Lン ic.No/Datc:07101H309 Dcfer Datc:
21.03.2017            130.05.2019

ItA Ilangalore was
a hard copy of thc

ItA is still awaited.

RI′ A Filc               Lン ic.No/Datc:3110066592‐ Dcfchr Datc:
:31/83/040/00164/AM17/      17.02.2017            .30.05.2019

39 Decision : NC considcrcd thc casc as pcr agcnda and notcd that ItA I,une was requeste6
to furnish the status of thc casc and if not ratificd to send a hard copy of the application for
examination and fixation of norms. 'fhc rcply of thc ItA is still awaitccl. 'l'he Committcc
thercforc,, dccidcd to rcqucst ItA, Punc to cxpcdite thc reply.

'l'he casc stands deferrcd to 30.05.2019.

Party Namc:GRH71'ITII Mcct No/1)atc:2/85-     
‐
Status:I)cfcrrcd

F00DS PRIVATI]LIMITIう D AlンC3/2019
18.04.2019

RLA「 ilc l′ic.No/1)atc:0710111308 .I)ct〕 r Datc:
:01/85/050/00307/ANl19/    1:07/24/040/00398/AⅣ 117/     21.03.2017 30.05.2019

+o Decision : NC considcrcd thc casc as pcr agcnda and notcd that I{A Rangalore was
requcstcd to lurnish thc status of the case and if not ratified to send a hard copy of the
application for cxamination and fixation of norms. 'l'hc rcply of the ItA is still awaited.
'l'he Committec thcreforc, dccided to rcqucst ItA, Ilangalorc to cxpeditc the rcply.

'fhc casc stands dcl-crrcd to 30.05 .2019.

Decision : NC considcred thc casc as per agcnda and noted that
requcstcd to furnish thc status of thc casc and if not ratificd to scnd
application fior cxamination and fixfion of norms. 'l'hc rcply of thc

賜 11



'fhe Committee therefore, decided to request I{A, I3angalore to cxpcditc the rcply.

'fhe case stands deferred to 30.05 .2019.

IHQ Filc              lRLA Filc              I′ic.No/1)atci3510045145 1)cfcr Datc:
:01/85/050/00041/AM18/    135/24/040/00060/AM17/     129.03.2017            .30.05.2019

侵鳳甜::鮮淵1:寵乳:」糖T∫孔淵:計《1(器1限:霜凛蝋∬∬11:
lcomments which is stiH awaitcd ,from thc flm./1｀ hc Comlnittcc thcrcforc, dccidcd to

requcst the flm to furnish a clcar copy of the rcply irnmcdiatcly to the 
′
l｀echnical

lAuthority.

lrhe case stands dcfcrrcd to 30.05.2019.

Case No.:21/3/85-

AIノ C3/2017

Casc No.:24/21/85…

AIノC3/2018

Casc No.:22/21/85-

AI」(33/2018

Casc No.:23/21/85-

ALC3/2018

Party Namc:V.V.MノヘRINI〕   ‐Mcct No/1)atc:2/85-     Status:I)cfcrrcd
PRODUCTS           Al´ C3/2019

18.04.2019

Party Narllc:FEATIIERLITE  .Mcct No/Datc:2/85-    Status:Dcfcrrcd

PRODUCTS PVT.L′ rD.   ・ALC3/2019         1
118.04.2019            1

Party Namc:STANLEY OEM IMcctNo/1)atc:2/85-    Status:Dcfcrred
SOFAS IィIMITED        IAl′ C3/2019         1

18.04.2019            1

143

HQ File             lRI´ A Filc             I′ ic.No/Datc:0710H1424 1Defc・ r Datc:   |
:01/85/050/00218/AM19/    107/24/040/00010/AM18/     .20.04.2017            30.05.2019     1

Decision:NC considcrcd the casc as per agenda and noted that RA Bangalore wasl

requcsted to funlish the status of the casc and if not ratiflcd to scnd a hard copy of thcl

application for exanlination and flxation of norlns.′ 1｀hc rcply of thc lu is stin awaited.|

Thc Committec thcrcforc,dccidcd to rcqucst RA,Bangalorc to cxpcditc thc rcply.     |

The case stands dcfclTed to 30.05.2019.

HQ File             lRI′ A「ilc            Iノ iC.No/Datc:0710H15441)ctr Datc:
:01/85/050/00216/AM19/     :07/24/040/00027/AM18/     04.05。 2017             30.05.2019

1)ccision : NC considcrcd the casc as per agcnda and notcd that lt´  ゝ13angalorc was

rcqucstcd to funlish thc status of the casc and if not ratiflcd to scnd a hard copy of thc

application for exanlination and flxation of nonms.′ I｀hc rcply of thc lu is stin awaitcd.

Thc(3omHlittcc thercforc,dccidcd to rcqucst Rン ,ヽ13angalorc to cxpcditc thc rcply.

Thc case stands dcfclTcd to 30.05.2019.

Party Namc:SARITA HANDA McctNo/Datc:2/85-
13XPORTS PVT LTD      ‐ALノ C3/2019

18.04.2019

Status:Defcrred

Cll.A Delhi was
hard copy of the

145 HQ File             lRLA「 ilc            lン ic.No/Datc:05 10402543 1Defcbr Date:
:01/85/050/00217/AM19/     :05/24/040/00062/AⅣ l18/     12.05.2017             30.05.2019

Decision : NC considered the case as per agenda and noted that

lequested 
to turnjsh tle 

3latu1 
of jhe case N f lot;ra{rfred to send a

fua*Kr"*#"#ffi'":"i'orffi-';ffi;ssr+* 12



application for cxamination and fixation of norms.
awaitcd. 'l'hc Committec thcrcfore, decidcd to rcquest

'l'he case stands dcferrcd to 30.05.2019.

「
1｀hc rcply of

CIノA Dclhito
thc CLA Delhi is still
expcdite the reply.

Party Namc : GRIITFI'|II Mcct No/l)atc:2/85- Status:Deferred
F00DS PRIVATIEIンIMITED ΛLC3/2019

‐18.04.2019

Rl′A「ilc             l′ icoNo/1)atc:0710111755 Defcr Date:
:07/24/040/00077/AM18/     14.06.2017            30.05.2019

+o Decision : NC considcrcd thc casc as pcr agcnda and notcd that I{A Rangalore was
requested to furnish the status of the case and if not ratificd to send a harcl copy of the
application for cxamination and fixation of norms. 'I'hc reply of thc RA is still awaited.
'l'hc Committce thcrcforc, decidcd to requcst RA, I3angalore to expcdite the reply.

'l'he case stands dcfcrrcd to 30.05 .2019.

Case No.:25/21/85-

AIノ C3/2018

HQ Filc

:01/85/050/002191Nヽ419/

Party Namc : (iRIIrIrlTH Mcct No/l)atc:2/85- Status:l)eferred
F00DS PRIVATIE l′IMITIED AIノC3/2019

18.04.2019

RlンA「ilc             l′ ic.No/1)atc:0710111756 Dcfcr Datc:
:07/24/040/00078/Aヽ118/     14.06.2017            .30.05.2019

+z Decision : NC considcred thc casc as pcr agcnda and notcd that I{A t}angalore was
requestcd to furnish thc status of the casc and if not ratificd to send a hard copy of thc
application for cxamination and fixation of norms. 'l'hc reply of thc RA is still awaited.
'fhe Committce thcrcforc, dccidcd to rcqucst RA, Ilangalore to cxpe<litc the reply.

'l'he casc stands dcfcrrcd to 30.05 .2019.

Casc No.:26/21/85-

AIノC3/2018

HQ Filc

:01/85/050/00220/AM19/

Party Narnc : GRIITFII'II Mcctlヾ o/1)atc:2/85-      Status:I)efcrrcd

「
OODS PItIVATI〕 LIヽ41TI]D ‐AlノC3/2019

18.04.2019

RL′A Ifilc               Lic,No/Datc:0710111757 1)cfcr Datc:
:07/24/040/00079ん へⅣ118/     14.06.2017            130.05.2019

+8 Decision : NC considcrcd thc casc as per agenda and noted that RA Bangalore was
requcstcd to furnish thc status of thc casc and if not ratified to send a hard copy of the
application for cxamination and fixation of norms. 'l'he reply of thc RA is still awaitcd.
The Committcc thcrcforc, dccidcd to rcqucst RA, Ilangalorc to cxpcditc the reply.

f'he case stands dcfcrred to 30.05.2019.

Case No.:27/21/85-

AI」 C3/2018

HQ Filc

:01/85/050/00221/AM19/

Casc No.:28/21/85…

AI」 C3/2018

49 11Q Filc

Decision
requcstcd

Party Namc:´ I｀

′
l｀ K

IIEAl′
・
I｀ IICARI]L′ IMITI]I)

RI′A llilc

Mcct No/1)atc:2/85-     ‐Status:lDeferrcd

ハkI′ (」 3/2019

18.04.2019

1′ ic.No/Datc:0710111784‐ Dcfcr Date:

20.06.2017            30.05.2019

that I{A I}angalore was
scnd a hard copy of the

:01/85/050/00222/AM19/     :07/24/040/00064/AM18/

: NC considcrcd thc casc as pcr
to furnish thc status ofr4hc casc

13
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application for examination and fixation of norms. 'l'hc rcply of thc RA is still awaited.
'fhe Committee thercforc, dccided to rcqucst ItA, Ilangalorc to cxpcditc the reply.

'lhe case stands deferred to 30.05.2019.

|  IHQ Filc              Rl′ A IFilc              I′ iC.No/Datci1010059785 1)cfcr Datc:

| :01/85/050/00283/AM19/   :10/24/040/00021/AM18/   12.07.2017       130.05.2019   1

150 Decision:NC considcrcd thc casc as per agenda and noted that RA,Kochi wasl
l  rcqucsted to furnish thc status of thc casc and if not ratiflcd to scnd a hard copy of thcl

l appliCation for examination and ixation of norms.′ I｀hc reply of thc RA is still awaitcd.|

| 
″
「 hc Committec thcrcforc,dccidcd to requcst RA,Kochi to cxpcditc thc rcply.      |

|  
″
「 he casc stands defclttcd to 30.05。 2019.

|  ICase No.:89/21/85-

|  ‐ALC3/2018

Casc No.:56/21/85-

AIノC3/2018

Case No.:30/21/85-

ALC3/2018

ICasc No.:88/21/85-

IAI」C3/2018

53 1HQ Filc
:01/85/050/00282/AM19/

Party Namc:HERBAL
ISOI″ATES PRIVATE
lィ IMITl]D

Party Narnc:ヽ 4&B
I]NGINIEERING Lン IMITI]D

Party Namc:HER13AL
IS01′ ATI〕 S PRIVATI]
IンIMITED

RL′A「 ilc
:10/24/040/00029/AR/118/

Mcct No/〕 Datc:2/85-    IStatus:Deferred

AI´C3/2019       :
18.04.2019            ,

4ヽcct No/1)atc:2/85-     IStatus:I)cferrcd

AIンC3/2019        1
18.04.2019            1

Mcct No/1)atc:2/85-

ALC3/2019
18.04.2019

Status: I)eferrcd

l′ ic.No/1)atc:1010059794 11)ctr IDatc:

16.08.2017            130.05.2019

notcd that ItA, Kochi was
to scnd a hard copy of the

IHQ Filc              ‐RL′AIギilc              l′ iC.No/1)atc:0810140736 1)efcr Date:
:01/85/050/00250/ノ さヽv`19/     :08/24/040/00105/ANl18/     28.07.2017            130.05.2019

51 1)CCision :NC)considcrcd thc casc as pcr agcnda and notcd that]RA Ahmcdabad was

requcstcd to fumish the status of thc casc and if not ratifled to scnd a hard copy of the

‐application for cxanlination and flxation of nonns.′ I｀hc rcply of thc RA is stin awaitcd.

.Thc(3ommittcc thcrcforc,dccidcd to rcqucst ltA,Ahmcdabad to cxpcditc the rcply.

.1｀hc casc stands defcrrcd to 30.05.2019.

Party Namc:SAM13SKY    Mcct No/1)atc:2/85-   IStatus:Deferrcd
CONIfl〕 CTIONERIES INDIA IAL′C3/2019        1
PVT.L´TD.            18.04.2019         1

IHQ「ilc             lu′ A Filc            Lic.No/Datc:071011200811)cfcr Datc:
101/85/050/00224/ANl19/     :07/24/040/00123/AM18/      10.08.2017            130.05.2019

521〕 eCision : NC considcrcd thc casc as per agcnda and notcd that ltメ  ゝ13angalore was

requcsted to fumish the status of the case and if not ratiflcd to scnd a hard copy of the
lapplication for cxanlination and flxation of nolllls.′

I｀hc rcply of thc ltA is stin awaited.
″
「 hc(3omⅡ littec thcrcforc,decidcd to requcst lu,13angalorc to cxpcdite thc rcply.

I「hc casc stands defcl匪cd to 30.05.2019.

Decision :

requested to
NC considcrcd thc casc as per agcnda and
furnish thc status of thc c and
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application for examination and fixation of norms. 'l'hc rcply of the na ir still awaited.
'l'he Committcc thcrcforc, decided to request ItA, Kochi to expedite the reply.

'l'he casc stands dcfcrrcd to 30.05.2019.

Casc No.:21/5/85-

AIJC3/2017
Party Namc:LIrlrLA Mcct No/l)atc:2/85- Status:Deferred
DISTIlン IンIERH3S PRIVATl]  AlンC3/2019
I´ IMIり
｀
lう I) 18.04.2019

IHQ Filc              RLA「 ilc              I′ ic.No/Datc:2510004874 1)cfcr Datc:
:01/85/050/00075/AM18/     :25/24/040/00004/Aヽ418/      17.08.2017             30.05.2019
541)cciSiOn:lゞ

(〕 considercd tic casc五 :pCr ttgCnda and notcd that reply ofthe flm is under

lCXamination of thc′ I｀cchnical Authority,i.c.,MoFPI and thcir conlmcnts is still awaited.
′
「 hc ComΠ littcc dccidcd to requcst thcm tO cxpcditc thcir commcnts.

IThc casc stands dcfcrrcd t0 30.05.2019.

Rlン A Irilc Lic.No/Datc:0710112288 Dcfcr Datc:

30.05.2019:01/85/050/00252/ノ ヘM19/     :o7/24/040/00185/AM18/     23.10.2017

ss Decision : NC considcrcd thc case as per agcnda and notcd that RA llangalore was
requested to furnish thc status of thc case and if not ratified to send a hard copy of the
application for examination and fixation of norms. 'l'hc rcply of the RA is still awaited.
'l'he Committee thereforc, decidcd to rcqucst ItA, tlangalorc to cxpedite the reply.

'l'hc case stands dclcrrcd to 30.05 .2019.

Casc No.:58/21/85-

AIノ C3/2018

HQ Filc

Casc No.:32/21/85-

ALC3/2018

HQ File

:01/85/050/00226/ノ Mヽ19/

Casc No.:10/8/85-AIノ C3/2017 Party Namc:SANAT
PRODUCTSL′INIITED

Party Name:TTK Mcct No/1)ate:2/85-     IStatus:]Dcfcrred
HEAL′THCAREIソ IMITED   AL′ C3/2019

18.04.2019

Party Namc:SARK SPICE   Mcct No/Date:2/85-   lζ iよti:ibtユ IFιふ
PRODUCTS PVT.LTD. AIノ C3/2019

18.04.2019

1こLA「 ilc Lic.No/Datc:1010059824 1Dcfcr Datc:

:10/24/040/00034/AM18/     01.11.2017 30.05.2019

s6 Decision : NC considcred thc casc as pcr agcnda and notcd that RA Kochi was requested
to furnish the status of thc casc and if not ratificd to send a hard copy of the application for
examination and fixation of norms. 'l'hc rcply of the ItA is still awaitcd. 'l'he Committee
thereforc,decidedtorequcstl{A,Kochitoexpeditethereply.

'l'he casc stands dcfcrrccl to 30.05 .2019.

|  IHQ IfilC
157:01/85/050/00108/AM18/

RI´A「 ile
:05/24/040/00392/AM18/

Mcct No/Datc:2/85-    IApproved
AI′ C3/2019
18.04.2019

1ッ ic.No/1)ate:0510404694

23.11.2017             .

Decision : NC considered the case as per agenda and decided to
AA of the firm on the basis of the cornflients of the Technical
alrowing the fguow-ing inputl (t^" #r#,,#.ffi=";

6or$*i<I_,,;*s'ffiffiffi'"'- .;'r'''<qTblewar"

ratify the norms of the
Authority, i.€.,'lech.2'
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Expo■ Itcm  _______
Valcrian Extract NIノ TO。90%

^

(Average content of Active Ingredicnt in Valerian Itoots is I .25%)

RA may take suitable consequential action accordingly-

Party Narnc:W1lSTERN    I卜Icct No/1)atc:2/85-    IStatus:Dcferrcd

INDIA CASHEW COMPANYIALィ C3/2019        ‐

(P)l′ TD。 ,             18.04.2019         1

IHQ Filc            .RI′ A「ilc            l′ iC.No/Datc:051040505011)cfCr Datc:
:01/85/050/00229/AM19/    105/24/040/00170/AM16/     122.12.2017            .30.05.2019

581)CCision : NC considcred thc casc as pcr agcnda and notcd that CIノ A Dclhi was

requestcd to furllish thc status of thc casc and if not ratiflcd to send a hard copy of thc

application for examination and ixation of norms.71ヽ he rcply ofthe CIノ A is still awaited.

IThe Committec thcrefore,dccided to rcqucst CI′ A Delhi to cxpcdite thc reply.

IThc case stands dcfcrred to 30.05.2019.

Party Namc:fB, Mcct No/Datc:2/85- Status:Deferred
iCONNECTIVITY INDIA   IAl´ C3/2019
PVT I′TD           18.04.2019

RI″A「 ilc Lic.No/Datc:071011262611)cfcr Datc:

:01/85/050/00258/ノ Mヽ19/    107/24/040/00228/AM18/     103.01.2018 30.05.2019

Decision : NC considercd thc casc as per agcnda and notcd that ItA Ilangalore was

requested to furnish thc status of thc case and if not ratified to scnd a hard copy of thc

application for examination and fixation of norms. 'fhc reply of thc ItA is still awaited.

The Committee thereforc, decidcd to request l{A, I}angalorc to cxpcditc the rcply.

'I'he case stands dcfcrrcd to 30.05.2019.

159

Casc No.:35/21/85-

ALC3/2018

Casc No.:64/21/85-

ALC3/2018

HQ「 ilC

Casc No.:36/21/85…

ALC3/2018
Party Namc:THARAKAN   IMcct No/Date:2/85-   Status:Dcfcrred
AND COMPANY       IAIン C3/2019        ‐

118.04.2019

| IHQ Filc             lRIン A Irile            Lic.No/Datc:10100598671)cfcr Datc:
|   :01/85/050/00230//tM 19/    110/24/040/00051/AⅣ 118/     109.01.2018             30.05.2019

160 1Dccision:]ヽ C considercd the casc as per agcnda and notcd that Rノ ヽKochi was rcqucstcd

l  to furnish the status ofthc casc and if not ratiflcd to scnd a hard copy ofthc application lor

l  exanlination and flxation of norms.Thc rcply of thc RA is stin awaited.Thc Committcc

thcrefore,dccided to requcst RA,Kochi to cxpeditc the rcply.
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呻 里
Valerian I{oots

7rhc casc stands dcfcrrcd to 30.05.2019.



Party Namc:DANISH STEI〕 Iン  Mcct No/Datc:2/85-
CLUS・1｀ER PVTl′ TD      ALC3/2019

18.04.2019

RLA「ilc              lフ ic.No/1)atc:0710112742 1Dcfcr Datc:
:07/24/040/00293/AM18/     24.01.2018            130.05.2019

61 Decision : NC considcrcd the casc as per agenda and noted that RA Bangalore was
requestcd to furnish thc status of the case and if not ratificd to send a hard copy of the
application for cxamination and fixation of norms. 'l'he rcply of the ItA is still awaited.
'l'he Committee thcrefore, decidcd to rcquest RA, Ilangalore to cxpeditc the reply.

'l'he case stands dcfcrred to 30.05.2019.

Casc No.:115/21/85-

AIッ C3/2018

HQ Filc

:01/85/050/00309/AM19/

Case No.:95/21/85-

AI」 C3/2018

HQ「 ilC
:01/85/050/00289/2へ M19/

Party Namc:Dl」 KES
CONSUMER CARI〕
l′ IMITI]D

RLA「 ilc
:09/24/040/00467/AM18/

Status:Deferred

Mcet No/1)atc:2/85-    IStatus:Defcrrcd

AL′C3/2019        1
18.04.2019            1

Lic.No/Datc:0910066005 1Dcfcr Datc:

20.02.2018            30.05.2019
62

Palty Namc:HI〕 RBOCHI]M  Mcct No/Datc:2/85-    IStatus:Deferred
AlッC3/2019
18.04.2019

RLA Filc              Lic.No/Datc:0910066030 1Dcfcr Date:
:09/24/040/00595//1M18/     07.03.2018            130.05.2019

o: Dccision : NC considercd thc case as per agenda and noted that l{A Ilyderabad was
requestcd to lurnish thc status of thc casc and if not ratificd to send a hard copy of the
application for cxamination and fixation of norms. 'l'hc rcply of the ItA is still awaited.
'l'he Committcc thcrcforc, dccidcd to rcqucst ItA, I Iydcrabad to cxpeditc the reply.

'l'he casc stands dcfcrred to 30.05.2019.

Decision : NC considcrcd thc casc as per
application has bcen rcccivcd and is being
MoITPI for cxamination and commcnts.

I'he casc stands dcfcrred to 30.05 .2019.

Casc No.:37/21/85-

AI」 C3/2018

HQ Filc

:01/85/050/00231//1M19/

Casc No.:116/21/85-

AIノ C3/2018

HQ Filc

:01/85/050/003101ヽM19/

agenda and notcd that hard copy of the
forwardcd to the 'l'echnical Authority, i.e.,

Party Namc:PARADIGM    Mect No/Datc:2/85-    Status:Defcrred
STONI〕 INDIA PRIVATE   ALC3/2019
L´ Iヽ/11′ I｀ 1〕 I) 18.04.2019

RLA Ifilc Lic.No/1)atc:0710113092 1Dcfcr Datc:

:07/24/040/00362/AM18/
′
     10.04.2018 130.05.2019

6+ Decision : NC considercd thc casc as per agenda and noted that ltA Bangalore was
requestcd to lurnish thc status of thc casc and if not ratificd to send a hard copy of the
application for cxamination and fixation of norms. 'l'he reply of the ItA is still awaited.
'l'he Committce thcrcforc, dccidcd to rcquest I{A, I}angalorc to cxpcdite the reply.

'l'he case stands dclcrrcd to 30.05 .2019.

Status:Deferred65 Casc No.:40/21/85-
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AI」C3/2018

HQ Filc            lRl′ A「ilc            l′ iC.No/1)atc:0710113232‐ Dctr Datc:

:01/85/050/00234/AM19/   1:07/24/040/00001/AM19/    04.05.2018          30.05.2019

1)ccision : NC considcred thc casc as pcr agcnda and notcd that ltA 13angalorc was

requestcd to fumish thc status of the casc and if not ratiflcd to scnd a hard copy of thc

application for cxalnination and flxation of nonns.′ I｀hc rcply of thc ltノヽis still awaited.

The(3omlnittcc thcrcforc,decidcd to requcst ltA,13angalorc to cxpedite thc reply.

Thc case stands derc]rcd t。 30.05.2019.

Party NamciVEERPRABHU  NIect No/1)atc:2/85-    Status:Dcた rred

EXPORT HOUSE       IAL`C3/2019
18.04.2019            ‐

HQ File              lRLA Filc              ■ィic.No/1)atc:0310820844 1)ctr Datc:
:01/85/050/00249/AM19/    103/95/040/00071/AM19/     08.05.2018            130.05.2019

1)ecision : NC considcrcd the casc as pcr agcnda  and notcd that ltA ⅣIumbai was

rcqucstcd to imish thc status of thc casc and if not ratiflcd to scnd a hard copy of thc

application for examination and flxation of norms.The reply of thc ltA is still awaited.
″
「 hc(3omlnittcc thereforc,dccided to rcqucst ltA,ヽ

4umbai to cxpcditc thc rcply.

Thc casc stands defcrrcd to 30.05.2019.

Party Namc:AGRI¨PURE    ‐Ⅳrcct No/1)ate:2/85-    IStatus:IDcfcrred
NATURAL′ F00DS      ‐AI′C3/2019
PRIVATIE l′ IMITED      ‐18.04.2019        1

IIQ File RLA lrile I-ic.No/l)atc:3 1 1 0067015 Dcfcr Datc:

:01/85/050 100236lAMlgl ':311831040/0001 3lAMlgl 08.06.201 8 30.05.2019

6z Decision : NC considcrcd thc casc as pcr agcnda and notcd that RA I'une was rcquested

to furnish the status of the casc and if not ratified to send a hard copy of thc application for
examination and fixation of norms. 'fhe reply of thc llA is still awaitcd. 'fhc Committee

therefore, decidcd to requcst I{A, Pune to cxpcdite thc rcply.

'l'he case stands dcferrcd to 30.05.2019.

Case No.:55/21/85-

ALC3/2018

Case No.:42/21/85-

A12C3/2018

Case No.:41/21/85-

ALC3/2018

NATURAI_′ S PRIVATE
LIMITED

Party Namc:SUKASO
CIERACOlィORS PVT LTD

Al′ C3/2019

18.04.2019

Mcct No/1)atc:2/85-    Status:Defcrred

AL′ C3/2019
18.04.2019

I{Q Filc Itl.A Filc Lic.No/Datc:0910066326 Dcfcr Datc:

:01/85/0501002351AM191 :091241040/00078/AM19/ I 1 .06.2018 30.05.2019

oa I)ecision : NC consiclcrcd the casc as pcr agcnda and notcd that Rn I lydcrabad was

requested to furnish thc status of the case and if not ratif-red to scnd a hard copy of the

:application for examination and fixation of norms. 'l'he rcply of thc ltA is still awaited.
The Committee therefore, decided to rcquest ltA, I Iyderabad to expcditc the reply.

'fhe case stands dcferrcd to 30.05 .2019.

tc2185- Status:Deferred691Casc No.:45/21/85- Party Namc:BIO-G
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Dccision : NC considcrcd thc casc as pcr agcnrla and notcd that I{A Rangalore was
requcsted to furnish thc status of thc case and if not ratified to send a hard ropy of the
application for cxamination and fixation of norms. 'l'he reply of the RA is still awaitcd.
I'he Committcc thereforc, decidcd to requcst ItA, Bangalorc to expedite the rcply.

I'hc case stands dcfcrrcd to 30.05 .2019.

AIッC3/2018

HQ「 ile
:01/85/050/00239/AM19/

‐
Casc No.:60/21/85-
IAI」 C3/2018

HQ「 ilC
:01/85/050/00254/AM19/

Casc No.:48/21/85-

AIノC3/2018

HQ lfilC

:01/85/050/00242ん へM19/

Casc No.:61/21/85-

AI」 C3/2018

HQ IFilc

:01/85/050/00255/Aン 119/

Party Namc:SATURN
INDUSTRII〕 S

EXTRACTS PVTI′ TD Al′ C3/2019
18.04.2019

RLA Ifilc                  ‐1ンic.No/Datc:0710113534 Defer Datc:
:07/24/040/00056/AM19/     104.07.2018            30.05.2019

Party]ヽ amc:TASTE L′ FINI〕   4ヽcct No/1Datc:2/85-

「
00D PRIVATE lノ Iヽ41TIED :Al′ C3/2019

18.04.2019

Status:Deferred

RLA Ifilc               l′ ic.No/Datc:0310823448 Dcrcr Datc:
:03/95/040/00544/AM19/     130.08.2018            130.05.2019

70 Decision : NC considcrcd thc case as per agenda ancl notcd that RA Mumbai was
rcquested to furnish thc status of the casc and if not ratified to send a hard copy of the
application for cxamination and fixation of norms. 'l'hc reply of the RA is still awaited.'l'he Committce thereforc, decide<l to requcst ItA, Mumbai to expectite the reply.

f'he case stands defcrrcd to 30.05 .2019.

Mcct No/1)atc:2/85-     status:】 Deferred
AIフ C3/2019
18.04.2019

RLA Ifilc            Iン ic.No/1)atc:0710113806 1Dcfcr Datc:
:07/24/040/00141/AM19/   o3.09.2018            :30.05.2019

zt Decision : NC considcrcd thc casc as pcr agenda ancl noted that ItA Bangalore was
requcsted to furnish thc status of thc case and if not ratified to send a hard *py of the
application for cxamination and fixation of norms. The rcply of thc I{A is still awaited.'l'he Committec thcreforc, decided to requcst RA, Ilangalore to expedite the reply.

'l'he case stands dcferrcd to 30.05.2019.

Party Namc:PRAGATI Mect NoA)atc:2/85- Status:Deferred
(〕 l′ASS PRIVATE Iフ IMITIED ALC3/2019         1

18.04.2019            1

RlンA「ilc              Iン ic.No/Datc:0310823609 1Dcfcr Datc:
:03/95/040/00563/AM19/  106.09.2018       130.05.2019

zz Decision : NC considcrcd thc casc as per agenda and notcd that ItA Mumbai was
requested to furnish the status of thc case and if not ratilied to send a hard copy of the
application for cxarnination and fixation of norms. 'l'he rcply of thc ItA is still awaited.
'l'hc Committcc thcrcforc, dccidcd tcl rcqucst I{A, Mumbai to expeditc the reply.

'l'hc case stands dcfcrrcd to 30.05 .2019.

Status:Deferred
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cttAilTs iNi)IA(P)L′ TD   ‐AI′C3/2019
18.04.2019

鵠 魔憶:j::lijl↓ i; 胤

'十

五

`     

ふC・N♂IDatα 0610038970 1)Ctr IDatc

24/040/00027/ANl19/     .06.09.2018             
‐30.05.2019

1)eci:16五  : N(3 cOnSidered ti` `:ξ8 
よζ おさr  agcnda  and notcd that RA Kanpur was

華凝 書 盗li戴
胤 irT鷲ぷ∬織 ι℃fTI載電`∬期吉
ided to requcSt RA,Kanpur tO CXpcditC the rcply.

.The case stands defcrred t0 30.05。 2019.

ALC3/2018

casc No.:50/21/85…

AlJC3/2018

Party Name:VADIl′ Al′

INDUSTRIItS l′ IMIrl｀ 1〕D
Mcctヽ oた5atc:2/85-   IStatus:Dcferrcd

AI′C3/2019        ‐

18.04.2019

1鵠就::/::;41/A↓ 1り 飛
'蕊'010;::/1Mlり

 :バリ識
∝OЫ 0143■ 11::.労

|;

1741わtti:16五  :ヽこ とも五ζiaさita tiさ
`ふ

:c ふ:16: ふL8五五五 and ngiι a t五五i ltA Ahmedabd Was

l  lrcquestcd tO furlliSh thc Status Of the casc and if not ratiflCd to SCnd a hard COpy Of the

l悧毬mi糧聴:11:舞胤鮮鳳∬Wth肥∬
メyJぬC RAヽ亜n awrait“ .

)ad to cxpcditc thc rcply.

| 17rhe casc Stands dcfcrred to 30.05.2019.

むistttι ::二 i/生 1'患二:Ailciん ol患 Party Namc:BIO EXTRACT,
Mcct No/l)atc:2/85- APProved

Ar.c312019
18.04.2019

Lic'No/Datc:07 I 01 13 847
RLA IiiIC
:071241040/00118/AM19/ 14'09'2018IHQ Filc

l:01/85/050/00245/AM19/

considcrcd thc casc as pcr agcnda and dccidcd to ratify thc
Decision : NC
AA of the firm on the basis of the commcntstf the 'l'cchnical AuthoritY, i'c',

1% loss on Pro-rata basis) allowing the following inputs;

norlnS Of thC
′
1｀cch.2(With

,RA * ay tlke suitable consequential action accordingly'

case No.:52l21lg5- farty Namc..KUItuwA Mcct NoA)atc:2/85- status:Deferred

,nliinois iENTERPRISIIs 'AL'c3t201e
18'04'2019

76 He File tll f,l: ^ ,^A^ ^. , !:^,I"13,"Jt' 
I 0l 0060030 Defcr Datc:

:01/85/05 01002461AM19i ',:101241040/00043/AMlgl 17 '09'2013 30'05'2019

Decision : Nc considcr"d ;; case as per agenda and noted that ItA Kochi was ttq"*itd

: to furnish the status of the case and if ngt ralified to send a hard copy of the application for

llh%:''}frffi,

=20
utdYo"



examination and fixation of norms. 'l'he reply of thc RA is still awaited. 'l'he Committee
thereforc, dccidcd to rcqucst RA, Kochi to cxpeditc the rcply.

]'he case stands deferred to 30.05.2019.

zz Decision : NC considcrcd thc casc as pcr agcnda and noted that CLA Delhi was
requestcd to furnish thc status of the case and if not ratified to scnd a hard copy of the
application for cxamination and fixation o[ norms. 'l'he reply of the CLA is still awaited.
'l'he Committce thereforc, decided to request CLA Dclhi to expedite the reply.

'l'he casc stands dcferrcd to 30.05 .2019.

Casc No.:53/21/85-AIノ C3/2018 Palty NamciSHRIう I]ヽ4AIフANI

「
OAMS PRIVAT13 LIMITl]I)

Mcct No/1)atc:2/85- Approved
ALC3/2019               1
18.04.2019                       1

1′ic.No/1Datc:0910066676             1

17.09.2018                        1

dccidcd to ratify thc norms of thcl
′
1・cchnical Authority, i.c., 

ア
rCCh.11

Case No.:59/21/85-

ALC3/2018

HQ「 ilC
:01/85/050/00253/Aヽ119/

HQ「 ilC
:01/85/050/00247/ノ ヘヽ 419/

Decision : NC considcrcd thc casc as

AA of thc firm on thc basis of thc
allowing thc following inputs;

Irxport Itcm

I nr p.. thc application S.no. I to 24

300 1И W

Isocyanatc

Parry Name:NAI-URAL Mcct No/Datc:2/85- Status:I)eferred
HI〕RBS&FORMUIノATIONS IALC3/2019

18.04.2019

RLA「 ilc              I′ ic,No/1)atc:6110001542 Dcfcr Datc:
:61/24/040/00008/AM19/      17.09.2018             30.05.2019

RI″A Filc

:09/24/040/00286/AM19/

pcr agenda and
commcnts of thc

cxport

RA may takc suitablc consequcntial action accordingly.

GSM

Party Namc:GRI「 FITH

「
00DS PRIVATE LIMITED

Rl′ A IFilc

:07/24/040/00125/AM19/

1.05 Kg/Kg content on cxport product
Nett I loh Wastqgrc

0。676 Kg/Kg of PU foam content on

0.363 Kg/Kg of PU foam content

Case No.:62/21/85-

AI」 C3/2018

HQ「 ilC
:01/85/050/00256/AM19/

Mcct No/Datc:2/85-

ALC3/2019
18.04.2019

1′ ic.No/1)atc:0710113976

08.10.2018

notcd that RA

Status:I)eferred

Defcr
I)atc: 30.05.2019

Ilangalore was

21
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requested to furnish the status of thc casc and if not ratificd to scnd a hard copy of the
application for examination and l-rxation of norms. 'l'he reply of thc ItA is still awaited.
The Committee therefore, decided to request ItA, Ilangalorc to cxpcditc thc reply.

The case stands deferred to 30.05.2019.

Case No.:63/21/85-

ALC3/2018

HQ Filc

:01/85/050/00257/AM19/

Case No.:6/18/85-

AI」C3/2018

HQ Filc

:01/85/050/00168/AM19/

Casc No.:68/21/85-

ALC3/2018

HQ Filc

:01/85/050/00262/AM19/

ICase No.:69/21/85…

:ALC3/2018

1HQ Filc
831:01/85/050/00263/AM19/

Party Name:BOMMIDAl′A  Iヽcet No/Datc:2/85-
ENTERPRISES PVT.l′ TD   Al′ C3/2019

18.04.2019

Party Namc:UMALAXMI   Mcct No/1)atc:2/85-
ORGANICS PVT.LTD.   Al′ C3/2019

18.04.2019

RL′A「ilc            ILic.No/1)atc:0910066746 Dcfc・ r

i09/24/040/00320/AM19/     12.10.2018            1)atc:30.05.2019

Status:Deferred

Status:Deferred

Status:Deferred

80 D..irion : NC considcrcd thc casc as pcr agcnda and notcci that thc application of thc
firm is under examination of thc -fechnical Authority, r.c., DIPP and thcir comments is
awaited. 'I'he Committec decidccl to request DIPP to cxpcditc their commcnts.

'fhe case stands dcfcrred to 30.05 .2019.

RI′AIオilc            I′ ic.No/Datc:1310049120‐ Dcfc・ r
:13/24/040/00113/AM19/     05.11.2018             1)atci 30.05.2019

8l Decision : NC considcrcd thc casc as pcr agcnda ancl notcd that thc firm was issuccl DL
on 12.02.2019 followed by a rcminder on 16.04.2019 to furnish rcply which is awaited
from them.'l'he Committcc decidcd to wait for thc rcply of thc firm.

I'he case stands dcferrcd to 30.05 .2019.

az Decision : NC considered the case as per agcnda and noted that ItA Chennai was
requested to furnish thc status of the casc and if not rati{icd to scnd a hard copy of the
application for examination and fixation of norms. 'l'he rcply of the IIA is still awaited.
'l'he Committee thcreforc, decidcd to request ItA, Chennai to cxpcditc thc rcply.

I'he case stands deferrcd to 30.05.2019.

Party Namc:KOMATHA    Mcct No/1)atc:2/85-
lⅣIPEX PRIVATIB LIMITED AIン C3/2019

18.04.2019

RLA IFilc              Lic.No/1)atc:0410164857 Dcfcr
:04/24/040/00166/AM19/     08.11.2018            .I)atci 30.05.2019

Party Namc:SUKASO     レIcct No/Datc:2/85-
CERACOLORS PVT LTD   Alン C3/2019

18.04.2019

Status:Deferred

RI′A IPilc               l′ ic.No/Datc:0910066839‐ Dcfer
:09/24/040/00389/Aヽ119/     14.11.2018            .I)atc:30.05,2019

Decision : NC considcred thc case as per agenda and notcd that the application of the
firm is under cxamination of the l'echnical Authority, i.c., DIPI, ancl thcir comments is
aW西 t,d・

I｀

hC C?mサ
ltt9,d,d,Cd tO l,別

C,1_I〕 II〕

:´

t,cXpCdtc thdr commcnts.

「
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'l'he casc stands defcrrcd to 30.05.2019.

:01/85/050/00264ん へM19/     :07/24/040/00196/AM19/

8+ Decision : NC considcrcd thc casc as pcr agcnda and noted that ItA Ilangalore was
requestcd to furnish the status of the case and if not ratified to send a hard copy of the
application for cxamination and fixation of norms. 'l'hc reply of thc ItA is still awaited.
'l'hc Committcc thcrcfore, dccided to requcst ItA, Ilangalorc to cxpeditc the reply.

'l'he case stands deferrccl to 30.05 .2019.

Casc No.:70/21/85-

AIノ C3/2018

HQ llilC

Case No.:78/21/85-

AIノC3/2018

HQ Filc

Case lNo.:73/21/85-

AIノ (33/2018

HQ Filc

:01/85/050/00267/AM19/

Dccision : NC
application of
Authority, i.c.,

Party Namc:SAMI〕 SKY
CON「 I〕CT10NIう RIES INDIA
PV′ I｀ .L′H).

ItIン A lrilc

Party Namc:GELTEC
PRIVATE LIMITED

RL′ A「 ilc

Mcct No/Datc:2/85-      IStatus:I)cferrcd

ALC3/2019       1
18.04.2019

17ic.No/Datc:0710114142 1)cfcr

19.ll.2018            1)atc:30.05.2019

Mcct No/Datc:2/85-

ALC3/2019
18.04.2019

Status:Deferred

I′ ic.No/Datc:0310825174 Dcfcr
:01/85/050/00272ん へヽ 419/     :03/94/040/00720んへNl1 9/     22.11.2018 I)atc:30.05.2019

gs Dccision : NC considcred thc casc as pcr agenda and noted that I{A Mumbai was
rcquestcd to furnish thc status of thc casc and if not ratified to scnd a hard copy of the
application for cxamination and fixation of norms. 'l'hc reply of thc I{A is still awaited.
I'he Committcc thercforc, dccidcd to rcqucst ItA, Mumbai to cxpeditc the reply.

'l'he casc stands defcrrcd to 30.05 .2019.

Casc No.:2/18/85-

AIノ C3/2018
Party Namc:NATUI{At. Mcct No/Datc:2/85- Status:Deferred
HIじRBS&「ORMt」 L′ATIONS ‐ALC3/2019

‐18.04.2019

IHQ Filc             lRlン A Filc             Lic.No/Datc:6110001567‐ Dcfer
:01/85/050/00164/AM19/    :61/24/040/00019/ノ Mヽ19/     28.11.2018            ‐Date:30.05.2019
86、
ctiζ品 :ヽc c8nda`rι a thcぁ sc as 16:五 genda and noted thatthc im wasヽ sued DIノ
on 14.02.2019 followcd by a rcnlindcr on 16.04.2019 to funlish rcply which is awaitcd

from thcm.″ I｀hc Comlnittcc dccidcd to wait for thc rcply ofthc f11111.

1｀he casc stands dcfcrrcd to 30.05.2019.

Party Namc:RAVIIf00DS   Mcct No/1Datc:2/85-    Status:Dcfcrred
P.I.TD.,            IAIン C3/2019       

‐

18.04.2019            1

Rl′ A IPilc              I′ ic.No/Datc:0910066927 1)cfcr
:09/24/040/00566ん へM18/     30.ll.2018            1)atc:30.05.2019

considered the casc as per agcnda and noted that the hard copy of the
the l.rrm has bccn rcccived and is bcing forwardcd to thc 'l'echnical

MoFI'l for examination and comments.

23
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Casc lNo.:74/21/85-

ALC3/2018

HQ Filc

:01/85/050/00268/AM19/

Case No.:75/21/85-

AIノ(33/2018

Case No.:15/18/85-

ALC3/2018

Case No.:11/18/85-

AI」 (33/2018

Party NamclM R AGRO
INDUSTRIES

Party Nalnc:DINI]SII

SARAOGI

Rl′A Ililc              ‐Lic.No/1)atc:0910066928:I)ctr
:09/24/040/00567/AN(18/     30.11.2018             1)atc:30.05.2019

Party Namc:RAVI「 00DS   Mcct No/Datc:2/85-
P.LTD.,               IAl′ C3/2019

118.04.2019

Status:Deferred

4ヽcct No/1)ate:2/85-     IStatus:I)cfcrrcd

AIィC3/2019        ‐
18.04.2019            1

Mcct No/1)atc:2/85-    Status:Dcttrred

Al′ (〕 3/2019

18.04.2019

Mcct No/1)atc:2/85-     ‐Status:lDeferred

Al´ C3/2019
18.04.2019

88 Decision : NC considcrcd thc casc as pcr agcnda ancl notccl that thc hard copy of thc
application of the firm has bcen receivcd and is bcing forwarded to the 'l'cchnical

Authority, i.e ., MoITPI for examination and commcnts.

'l'he case stands dcferrcd to 30.05 .2019.

HQ Filc             lRLA Ifilc             l′ ic.No/Datc:0810144016 1Dcfcr
101/85/050/00269/AM19/    1:08/24/040/00243んへM19/     103.12.2018            1Date:30.05.2019

89 Decision:NC considercd thc casc as per agenda and notcd that lυ ヽAhmcdabad was

lrequCSted to imish the status of thc casc and if not ratiied to scnd a hard copy of the

‐application for exanlination and flxation of nonms.′ 1｀hc rcply of thc RA is still awaited.
′
Fhc Committcc thcrcforc,dccidcd to rcqucst RA,Ahmcdabad to cxpcditc thc rcply.

IThc case stands dcferrcd to 30.05.2019.

Party Namc:INDO
PHYTOCHEM
PHARMACEUTICALS

|  IHQ「 ilC             IRIッ A Ifile             ■′ic.No/Datc:05104087891)cfcr    Datc:
‐  101/85/050/00177/Aヽ419/    1:05/23/040/00390/AM19/     05.12.2018             30.05.2019

1901bι tiζ 16五 :Nと

'86五

ζiaciことthc tas6五 :p6: 五gCnda and notcd thatthc flm was issucd DIノ

l on14.02.2019 followcd by a reminder on 16.04.2019 to fumish rcply which is awaited
l from them.′ I｀he Committee dccided to wait forthe rcply ofthc im.

|  
′
I｀he case stands dcfclTcd to 30.05。 2019.

‐HQ Filc              lRLン A Filc              lン ic.No/1)atci0210208849 1Dcfcr
101/85/050/00173/AM19/    1:02/24/040/00129/ノ Mヽ19/     13.12.2018            1Datc:30.05.2019
91 bttisi6五

:ヽc contiaciも a tht cisさ 五ζ pCr agCnda and notcd thatthc flrln was issued DIノ
lon 14.02.2019 followcd by a rcnlindcr on 16.04.2019 to hnlish rcply which is awaited
lfrom them.′ 1｀he(3omnlittec decidcd to wait for thc reply ofthc flm.

Thc casc stands dcfclTcd to 30.05.2019.

ICase No.:76/21/85-

92‐ AI」(C3/2018
Status:I)eferred
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HQ「 ilC
:01/85/050/00270/AM19/

Decision : NC considcrcd thc casc as per agenda and noted that RA Kanpur was
requestcd to furnish thc status of thc casc and if not ratified to send a hard copy of the
application for cxamination and fixation of norms. 'l'hc reply of thc RA is still awaited.
'I'hc Committcc thcrcforc, dccidcd to rcqucst ItA, Kanpur to cxpeditc the rcply.

T'he casc stands defcrred to 30.05 .2019.

Party Namc:KANGAR00   NIcct No/1)atc:2/85-
III〕ΛI_′TH CΛRE        IAl′C3/2019

18.04.2019

RLA「ilc              Lic.No/Datc:0810144092 1Defer
i08/24/040/00251/AM19/      19.12.2018             .Datc:30.05.2019

g3 rDecision : NC considercd thc casc as per agenda and noted that RA Ahmedabad was
requested to furnish thc status of thc casc and if not ratified to send a hard copy of the
application for cxamination and fixation of norms. 'l'hc reply of thc RA is still awaited.
T'he Committcc thcrcforc, dccidcd to rcqucst I{A, Ahmcdabad to expedite the reply.

'fhe case stands dcfcrrcd to 30.05.2019.

Rl′A lrile             l′ ic.No/Datc:0610039065 Defer
:06/24/040/00053/ノ Mヽ19/     ■7.12.2018            Datc:30.05.2019

Status:DeferredCasc No.:77/21/85-

ALC3/2018

HQ File

:01/85/050/00271/AM19/

Casc No.:17/18/85-

AI」 (33/2018

HQ Filc

Casc No.:79/21/85-

AI」 C3/2018

HQ Filc

:01/85/050/00273/Aヽ119/

ICasc lNo.:80/21/85-

ALC3/2018

96

1HQ「 ilC

101/85/050/00274/ANl19/

Party Narnc:WRITABLィ IE
INSTRUMI]NTSIン Lノ P

Rl′ A Filc

Party Nalllc:SI〕 AHATH
CANNIN(〕 COMPANY,

Mcct No/1)atei2/85-      Status:〕 Deferred
.ALC3/2019

18.04.2019

1′ ic.No/Datc:3110067259 1)cfcr

19.12.2018            Datc:30.05.2019

and notcd that thc f1111l was issucd I〕 Iノ

fronl thcm. 
′
1｀he Comlnittec decided to

Mcctlゞ o/Datci2/85-      Status:]Dcfcrrcd

AlノC3/2019
18.04.2019

:01/85/050l0}l79lAM19l :3Il83l04Arc0l47lAMlgl

Decision : NC considcrcd thc casc as per agenda
on 16.04.2019 to furnish rcply which is awaited
remind the firm to cxpcditc thc rcply.

'fhe casc stands dcferrcd to 30.05 .2019.

Party Nalllc:HI]RBAL′

ISOl′ A′ 1・ ItS I)RIVATI〕

LIMITI]D

RLA「ilc              lLic.No/Datc:1010060090.Defer
:10/24/040/00079/AM19/     121.12.2018            Date:30.05.2019

gs Decision : NC considcrcd thc casc as pcr agenda and noted that RA Kochi was requested
Kto furnish thc status of thc casc and if not ratificd to scnd a hard copy of the application
for examination and fixation of norms. 'l'he rcply of the RA is still awaitcd. 'l'he

Committcc thercforc, dccidcd to rcqucst l{A, Kochi to cxpedite thc rcply.

:I'he case stands dcferred to 30.05 .2019.

Mcct No/1Datc:2/85-

Al′ C3/2019
18.04.2019

Status:Deferred

Dcfcr
Datc: 30.05.2019
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Decision : NC considcrc<l thc case as pcr agcncla and notcd that I{A Mumbai was

requested to furnish the status of thc casc and if not ratil.rcd to scnd a hard copy of the

application for cxamination and fixation of norms. 'l'hc rcply of thc I{A is still awaited.
'fhe Committee therefore, decided to request I{A, Mumbai to cxpcdite thc reply.

'fhe case stands deferred to 30.05.2019.

Party Namc:AR」 AN IMPEX  Mcct No/Datc:2/85-
PVT.LTD.           ALC3/2019

18.04.2019

IHQ Filc             lRI′ A Ifilc             I´ ic.No/Datc:0510409099 1)ctr
:01/85/050/00199/AM19/     :05/23/040/00420/AM19/     27.12.2018             1)atc:30.05.2019

97 Dccision:NC considercd thc casc as pcr agcnda and notcd that CLA Dclhi was
requcsted to furnish the status of the casc and if not ratiflcd to scnd a hard copy of thc

application for cxanlination and flxation of norlns.Thc rcply ofthc CIッ A is stiH awaitcd.
′
I｀hc Committce thereforc,dccidcd to rcqucst CIノ A Dclhi to cxpcditc thc rcply.

′
1・he case stands defelTcd to 30.05.2019.

Case lNo.:5/21/85-

AIノC3/2018

Casc No.:18/18/85-

ALC3/2018

HQ Filc

Casc No.:10/18/85-

AI」C3/2018

HQ Filc

iCasc No.:81/21/85…

:ALC3/2018

100 1HQ Filc
:01/85/050/00275/AM19/

Dccision
rcquested

Party Namc:OHSUNG
EL′ECTRONICS INDIA
PRIVATE LIMTIED

RLA IFile

Party Namc:CRIl′ Iヽ41TED

RLA Filc

Party Namc:NATURAI′
IIERBS&
110RⅣ Iモ」l´AT10NS

RL′ A Filc

:61/24/040/00021/ノ Mヽ19/

Status:Deferred

Mcctlヾ o/1)atc:2/85…      ‐Status:I)efcrred
AIィ C3/2019

18.04.2019

1′ ic.No/1)atc:3110067262 1)cfcr

27.12.2018            1)atci 30.05.2019

and notcd that thc flrrn was issucd I〕 Iノ

froln thcm.′ Fhc Committce dccidcd to

4ヽcct No/1)atc:2/85-      Status:I)cfcbrred

ALC3/2019        1
18.04.2019

1ン ic.No/1)atc:0210208891 1)cfcr

02.01.2019            1Datc:30.05.2019

Mcct No/1)atc:2/85-

AI′ C3/2019
18.04.2019

Status:Deferred

Iノ iC.No/1〕 atc:6110001572 1)cfcr

07.01.2019             1)atc:30.05.2019

CLA Dclhi was
hard copy of thc

98

:01/85/050/001 80/AM 1 9/ :3 | 1831040/001 53/AM 1 9/

Dccision : NC considcrecl the casc as pcr agcncla

on 16.04.2019 to furnish reply which is awaitcd
remind the firm to expedite thc rcply.

'l'he case stands dcferred to 30.05 .2019.

:01/85/050/00172/Aヽ419/    .:02/24/040/00077/AM19/

99 D..irion : NC considcred the casc as pcr agcnda and notcd that thc firm was issued DL
,on 16.04.2019 to furnish reply which is awaitcd lrom them. 'l'hc Committce dccided to
remind the firm to expcdite the rcply.

:The case stands deferrcd to 30.05 .2019.

: NC considered the case as per agenda and noted that

Jo 
turni1! ,,!. statu1 of fie ":'::f!,,J$#Jified Jo 

send a

Sfr-a^\to)
Ia;a"ou 

='- Q.[raffi#Yo1.;* "-
o)ffigrn fiav{"''- 

trJvo
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:01/85/050/00197ん へⅣ119/     :05/24/040/00564/フ ヘM19/

l0l Decision : NC considcrcd thc casc as pcr agenda and noted that CLA Dclhi was
rcquestcd to furnish thc status of the casc and if not ratificd to send a hard copy of thc
'application for cxamination and fixation of norms. 'l'he rcply of the CLA is still awaited.
'l'hc Committec thcrcforc, dccidcd to rcqucst CLA Dclhi to expcdite thc reply.

'l'he casc stands dcfcrred to 30.05 .2019.

Case No.:3/21/85-

ALC3/2018

HQ Filc

I)arty Namc:SARITA
HANDAl〕 XPORTS PVT
l″
・
「
I)

RLン A Filc

RLA Ifilc

:10/24/040/00064/AM19/

application for cxamination and I'rxation of norms.
'l'he Committec thcrcfore , dccidcd to rcquest CLA

'l'hc casc stands defcrrcd to 30.05.2019.

'l'hc rcply of thc CLA is still awaited.
Dclhi to expedite the reply.

Mcct No/Datc:2/85-    Status:Dcferrcd

AI′C3/2019
18.04.2019

Lic.No/Datc:0510409227 Dcfcr

07.01.2019            ‐Datc:30.05.2019

Mcct No/Datc:2/85-    IApprovcd
AL′C3/2019        1
18.04.2019            1

1′ic.No/1)atc:1010060099 1

10.01.2019            1

thc abovc

ioc,CIFT,

Casc No.:82/21/85-

AIノC3/2018

HQ IFilC

Casc No.:9/18/85-AIノ C3/2018 Party Namc:MARINl〕
HYDROCOI′ I′OIDS

Party Nalllc:VIう NKATI〕 SH  Mcct No/Datc:2/85-   Status:Dcferred
Iギ()OI)INI)モ」STItIES      ALC3/2019

18.04.2019            1

RIィA llilc l′ ic.No/1)atc:0510409242 Dcfcr

08.01.2019            ‐Datc:30.05.2019:01/85/050/00276ん ヘト(19/     :05/24/040/00567/AM19/

102 Decision : NC considercd thc casc as pcr agenda and noted that the application of the
firm has bccn lorwardcd to thc 'l'cchnical Authority, i.c., MoFPI for examination and
,commcnts which is awaitcd. 'l'hc Commitlec decidcd to request thcm to expedite their
commcnts

'fhc case stands defcrrcd to 30.05.2019.

ICasc No.:83/21/85-      Party Nalnc:DUKItS      Mcct No/Datc:2/85-   IStatus:Defcrred
lAI」C3/2018           CONSUMI]R CARI〕      AlンC3/2019        1

1ィ IMI 「́ ltI)                 18.04.2019            1

1HQ lrilC             IRl′ A Filc             l″ ic.No/Datc:0910067050 1Defcr
:01/85/050/00277/ノ ヘⅣ119/     :09/24/040/00473/AM18/     09.01.2019            ‐Datc:30.05.2019

103 15tti:iふふ :NC)86五 tid`,さ d thc tas`五

`p`r agcnda and notcd that thc hard copy oftheapplication of thc flm has becn reccivcd and is bcing forwardcd to the Technical

lAuthority,1.c.,卜 4o「PI fbr cxalllination and comlncnts.

′
rhc casc stands defclTcd to 30_05.2019.

Ю413轟児50/00171/AMリ
Decision : NC considcrcd thc casc

advancc authorization on thc basis

aliowing thc inputs as undcr :

as pcr agcnda and dccidcd to ratiiy thc norms foi
of thc conTXrcnts of thc 'fechnical Authority,

ll) ,1-2,^sirr4u'ffir"p{t:"^ffir,

UdY'ru -
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Gradc Agar

ItA may takc subscquent consequcntial action accordingly.

Casc No.:4/21/85-

AI」 C3/2018

Party ンIcct No/1)atc:2/85-     Status:1)cfcrrcd

Namc:VARAHAMURTI   Al′ C3/2019

「
LEXIRUB INI)USTRIES   18.04.2019
PVT.I′ TD.

IHQ Filc              RLA IFilc             l′ ic.No/Datc:05104093441)cfcr
:01/85/050/00198/Aヽ419/     :05/24/040/00583/AM19/     15.01.2019            1)atC:30.05。 2019

105 1、ここiζ 16五  : NC consia`r3d iic tisさ  :ζ  lcr  agcnda  and notcd that CIノ ノヽ IDellli was

lrCquested to fumish thc status of thc casc and if not ratiicd to scnd a hard copy of thc
lapplication for exanlination and flxation of nonns.′ I｀hc rcply ofthc CIノ A is stin awaitcd.
「
I｀he Committee thcrefore,dccidcd to rcqucst CIノ A Dclhi to cxpcditc thc rcply.

「
I｀hc case stands dcfclTcd to 30.05.2019.

Imoort Item
.__l____*-

I ngar Agar Powder (lommcrcial

I ngql eoydcr Comrycrcial (iradc

Microbiglogical Ilactcriological Pharma ヨ

NIcct No/1)atc:2/85-     Status:Deferrcd

Al′C3/2019       ‐

18.04.2019

Mcct No/1)atc:2/85-     IStatus:lDeferred

ALC3/2019       1
18.04.2019

IHQ File             RI′ A lfilc            Iン icoNo/Datc:05104094591)ctr
:01/85/050/00200/ANl19/     :05/23/040/00460/AM19/     24.01.2019             1)atc:30.05.2019

106 1Decision :NC considcrcd thc casc as pcr agcnda and notcd that CIノ A Delhi was

requcstcd to fumish thc status of thc casc and if not ratiflcd to scnd a hard copy of thc

lappliCation for examination and ixation ofnorms.′ I｀hc reply ofthc CIノ A is still awaited.
″
「 he ComⅡlittec thereforc,decidcd to requcst C)Iノ AI)clhi to cxpcdite thc rcply.

′
Fhe case stands defcrrcd to 30.05.2019.

iCasc No.:6/21/85-

IAIノ C3/2018

Case No.:87/21/85-

Alン(C3/2018

HQ Filc

:01/85/050/00281ん へM19/

Party Namc:FASHION
ACCESSORIES

Party Namc:VANILA lf00D
PRODUCTS

107 D*.ision : NC considcrcd thc casc as pcr agcncia and notcd that thc hard copy of thc
:application of the firm has bccn received and is bcing forwarded to the 'l'echnical

Authority, i.e., MoFPI for cxamination and commcnts.

'fhe case stands defcrrcd to 30.05.2019.

RlィA Irilc             l´ ic.No/1)atc:03108266041)etr
:03/95/040/01068//tM 19/    24.01.2019            1)atc:30.05.2019

Status:Deferred1081謎鱗:j乳
21慇5-
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HQ Filc

:01/85/050/00201/AM19/

Case No.:85/21/85-

ALC3/2018

HQ「 ilC
:01/85/050/00279/ノ Mヽ19/

Casc No.:84/21/85-

ALC3/2018

HQ Filc

:01/85/050/00278//1M19/

‐Casc No.:86/21/85-

ALC3/2018

HQ llilC

lll :01/85/050/00280/AⅣ 119/

Casc No.:91/21/85-

AI´ C3/2018

HQ「 ilC

Party Namc:SIIItl]11

LAMIPACK PVT lン TD
4ヽcct lヽ o/Datc:2/85-      Status:〕Dcferred

Al.C3/2019       1
18.04.2019            1

1_′ic.No/1)atc:0510409618.I)cfcr

18.04.2019

Rl′ A llilc              L′ic.No/Date:0510409535 1Dcfcr
i05/24/040/00612/AM19/     30.01.2019            1)atci 30.05。 2019

Decision : NC considcrcd thc casc as per agcnda and notcd that CLA Delhi was
requcsted to furnish the status of the casc and if not ratified to scnd a hard copy of the
application for examination and l.rxation of norms. 'l'he rcply of thc CLA is still awaited.
Ihe Committec thcrcfore, decidcd to rcquest CLA Dclhi to expeditc the reply.

'I'hc casc stands dcfcrrcd to 30.05 .2019.

l0g Decision : N(l considcrcd thc casc as pcr agcnda and notcd that RA Kanpur was
requcstcd to furnish thc status of thc case and if not ratificd to scnd a hard copy of the
application for cxamination and fixation of norms. 'l'hc rcply of thc ItA is still awaited.
'l'he Committee thereforc, decidcd to rcqucst ItA, Kanpur to expcditc thc reply.

'l'he casc stands dcfcrred to 30.05 .2019.

Party lヽ amc:S()l」
・
1・ II

KIERAI′A CASHEW
IうXPORT13RS

RIンA lfilc              Lic.No/Datc:5310019910 1Dctr
:53/24/040/00011/AM19/    31.01.2019            ‐Datc:30.05.2019

110 Decision : NC considcrcd thc casc as per agcnda and noted that ItA I'rivandrum was
requcstcd to furnish thc status of the case and if not ratified to scnd a hard copy of the'
application for cxamination and fixation of norms. 'fhe rcply of thc IIA is still awaited.
'l'hc Committcc thcrcforc, dccidcd to rcqucst ItA, 'l'rivandrum to cxpcdite the reply.

'l'he casc stands dcferrcd to 30.05.2019.

Party Nalnc:A.N.TRADI]RS ⅣIcct No/1)atc:2/85-   IStatus:Deferred
ALC3/2019       1
18.04.2019            1

RI´A Filc             Lic.No/Datc:0610039109 1Dctr
:06/24/040/00042/AM19/     31.01.2019            ‐I)atc:30.05.2019

Mcct No/Datc:2/85-     ‐Status:〕Defcrred
AL′C3/2019
18.04.2019            1

Pany NamciCItI〕 ATIVI]  |ヽ lcct No/1)atc:2/85-    Status:Transfcrrcd
GARMI〕NTS PVT.LTD.,  ‐AlンC3/2019        tO NC… 5

18.04.2019

1tIノヽIfilc                 ‐lン ic.No/1)atc:0310826772

:03/94/040/00878/AM19/   01.02.2019

Decision : : NC considercd thc casc as per agcnda and noted that thc cxport/import items
are textilc itcms. 'l'hc Committcc notcd that, it has bcen decided with the approval of DG
in thc Ii.No. 01/85/17ll53lAM19/DIjS.VI to transfer the cases rclating to't'extile to NC-5
which is primarily a Norms Committcc fior'l'cxtilc and Lcather.
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:01/85/050/00285/AM19/     :05/24/040/00601/AM19/     08.02.2019

⌒

Datc:30.05,2019

Decision : NC considered the case as pcr agcnda and notcd that (ll.A Delhi was

requested to furnish the status of thc casc and if not ratificd to scnd a hard copy of the

application for examination and fixation of norms. 'l'hc rcply of thc CLA is still awaited.

The Committee therefore, decidcd to rcquest CLA I)elhi to cxpeditc the rcply.

I'he case stands deferrcd to 30.05 .2019.

Casc No.193/21/85-AIノ C3/2018 Party Namc:PUSH´ IN       Mcct No/Datc:2/85-
BIOTECHNOl′OGY PRIVATIE AL′ C3/2019
1′ IMITI]I)               18.04.2019

Approved

Decision : NC considcrcd thc casc as pcr agenda and notcd that thc 'l'cchnical 'l'cam cornprising
of 'Icchnical Consultants ('l'cch.1 & 'I'cch .2) and DDG(SKK) had visitcd the manufacturing unit
of thc firm to acocss thc manufacturing proccss and utilization of largc quantity of cnzymcs and

submitted thcir following recommcndations;

" As per thc data collcctcd from thc piant, 4000kg t -10% ol Ilovinc Cartilagcs rccluirc I 10 kg to
115 kg of Enzymc (hnportcd) to producc betwccn 250 kg to 350 kg Ohrondoitin Sulphate of
assay ranging bctwccn 80% to 90%, As such, thc consumption pattcrn of linzymc varics from

113 300 g to 400g/kg of Chrondoitin Sulphatc (lrxport Product). As firm havc applicd only 2509 of
enzymelkg of Chrondoitin Sulphatc (export), thc tcam rcoommcndcd thc samc for deciding the

case."

Based on thc abovc rccommcndation of thc 'l'cchnioal 'fcam, thc Cornmittcc dccidcd to fix thc
following norrns of the AA;

HQ Filc

:01/85/050/00287/AM19/

phatc

Irnport ltcin

im曇 (r●1111111車4“9)|

Case No.:96/21/85-

ALC3/2018

HQ「 ilC
:01/85/050/00290/ノ ヘM19/

Rl.A Filc

:06/24/040/00074/AM19/

I´ ic.No/1)atc:0610039123

19.02.2019

||10()OK蒼

12,90 Kg
―

一

―
|

RA may takc subscqucnt conscqucntial action accordingly

Party Namc:DUKES
CONSUMER CARI]
l′ IⅣIITI]I)

Mcct No/1)atc:2/85-      Status:Deferred

ALC3/2019
18.04.2019

RI′A Irilc            I´ ic.No/1)atc:0910067204 Dcfcr
:09/24/040/00564/AM19/    122.02.2019             1)atc:30.05.2019

114 D..ision : NC considcred the casc as pcr agcncla and notccl that thc harcl copy of thc
application of the firm has bcen receivcd and is bcing forwardcd to thc 'l'echnical

Authority, i.e ., MoFI'l for examination and commcnts.

The case stands deferred to 30.05 .2019.

Casc No.:99/21/85-

115 ALC3/2018
Status:Defcrred
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Party Namc:KIJI{UWA Mcct No/1)atc:2/85-



HQ Filc

:01/85/050/00293/AM19/

Decision : NC considcrcd thc casc as pcr agenda and notcd that RA Kochi was
requestcd to furnish thc status of thc case and if not ratified to scnd a hard copy of the
application for examination and fixation of norms. 'l'hc reply of thc ItA is still awaited.
'l'he Committcc thcrcforc, dccidcd to rcquest I{A, Kochi to cxpeditc thc reply.

'l'he casc stands dcfcrrcd to 30.05 .2019.

RIンA Irilc              I′ic.No/1)atc:1010060134 1Dcfcr
i10/24/040/00100/AM19/    22.02.2019            Datc:30.05.2019

Rlッ A「 ilc              I´ ic.No/Datc:0710114573 1Dcfcr
:07/24/040/00243/AM19/     22.02.2019            1)atc:30.05.2019

Decision : NC considcrcd thc case as pcr agcnda and noted that ItA Llangalore was
rcquestcd to furnish thc status of thc casc and if not ratified to scnd a hard copy of the
application for cxamination and fixation of norms. 'l'he reply of thc ItA is still awaited.
'l'he Committcc thcrcforc, dccidcd to rcquest I{A, I}angalore to expcdite the reply.

'l'hc casc stands dcfcrrcd to 30.05 .2019.

Mcct No/1)atc:2/85-     ‐Status:〕Deferred

AI′C3/2019
18.04.2019

IHQ Filc              RI′ A「ilc             Iィ ic.No/Datc:0710114574 1Dcfcr
:01/85/050/00292/AM19/     :07/24/040/00259/AM19/    122.02.2019            1)atc:30.05.2019

1171)CCision :NC)considcrcd thc casc as pcr agcnda and notcd that RA Bangalore was

rcqucstcd to fumish thc status of thc casc and if not ratiflcd to scnd a hard copy of the

application for cxaminati()n and ixati()n of norms.′ I｀hc rcply of thc RA is still awaitcd.
′
I｀hc Committcc thcrcforc,dccidcd to rcqucst ltA,13angalorc to cxpcditc thc rcply.

′
I｀hc casc stands defercd to 30.05.2019.

Case No.:97/21/85-

AIノC3/2018

HQ Filc

:01/85/050/00291/AM19/

Casc No.:98/21/85-

AI」 C3/2018

Casc No.:100/21/85-

AIッ C3/2018

Party Namc:WItIGlィ EY
INDIA PVT I′ TD

Party Narnc:WRIGLEY
INI)IA PV′ 1・ l′

・
「 I)

Mcct No/1)atc:2/85-     Status:】 Deferrcd

ALC3/2019
18.04.2019

Status:DeferredParty Name:KAMAIフA    Mcct No/Datc:2/85-
CONSUMER CARI〕 PVT  ・ALフC3/2019
1´

‐
「 I)                     18.04.2019

IHQ Filc              lRLA Filc             LicoNo/Datc:0910067216 1Dcfer
l:01/85/050/00294/AM19/    109/24/040/00385/AM19/    125.02.2019            1Date:30.05。 2019
1181ゎ

`titi6五

 :N(3c6五ζia`rea the casc as per agcnda and noted that thc hard copy ofthc
lappliCation of the f1111l has becn received and is being forwarded to the Technical

lAuthority,i.c.,MoFPI for examination and comments.

IThe case stands defelTcd to 30.05.2019.

璽
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Case No.M‐ 10

IHQ Filc:

01/85/171/00046/AM19/
10  1DES.VI

ISuliecti Application for

lヽ4/s.Holistattranzworld

“Dried Coconuts".

MANUAIノ CASES

Party Namc:M/s.

HolistaTranzworld

Pvt.Ltd.

RI“ A lfilc:

04/24/040/00135/A
M19

issuance of Advance

Pvt.Ltd、 for export of

Mcct No/1)atc:21/85- Status:Deferred
AI′C3/2018
‐07.03.2019

1″ic.No/1]com N().Datc:  Dctr  Datc:

04/92/018/19700/0569/30.05.2019
0954 dated 01.09.2018

Authorization under para 4.6 subrnitted

“Virgin Coconut Oil" against lmport of

Decision : NC considcrcd thc casc as pcr agcnda anri notcd that thc application of the
firm is under examination of thc'l'echnical Authority, i.c., Coconut Dcvclopmcnt lloard,
Kochi and thcir comments is still awaitcd. 'l'hc Committce decided to remind the
'fechnical Authority to cxpeditc thcir commcnts.

fhe case stands dcferrcd to 30.05 .2019.

Case No.M‐ 11 Party Narnc: M/s. Mcet No/l)atc:2 I /85 - Status: Deferred

Holistattranzworld  AI′ C3/2018

Pvt.Ltd.           07.03.2019

I{Q Filc : RLA Ifilc:

101/85/171/00048/AM19/  04/21/040/00136/AM

IDES.V1            19

Subject: Application for issuance of Advance Authorization under para 4.6 submitted
M/s. HolistaTranzworld Pvt. Ltd. for export of "Coconut Milk" against lmport of "Dried

Coconuts".

Decision : NC c<lnsidercd thc case as per agenda and notcd that thc application of thc
firm is undcr cxamination of the 'l'echnical Authority, i.c., Coconut Dcvclopment
Iloard, Kochi and thcir comments is still awaitcd. 'l'hc Committcc dccidcd to rcmind the
'l'echnical Authority to expeditc their comments.

'l'he case stands dcferred to 30.05 .2019.

Iィ ic.No/Ecom NO.Datc: ‐DcfcSr   Datc:

04/92/018/19700/056 30.05.2019

9/1282 dated       l
01.09.2018

Party Namc:M/s Bawa McctNo/Datc:21/85-  Status:Dcferred

Flshmeal&○ ‖Co. ‐AL′C3/2018       ‐
07.03.2019        1

Case No.M‐ 12

HQ Filc:

01/85/50/021/AM19/DES
.VI

Rl′A「 ilc:

07/24/040ι

I)cfcr     I)atc:

30.05.2019

32

12

::|「11:11像



Subject. Application of M/s Bawa Fishmeal & Oil Co. for correction of decision taken
by Norms Committee against their AA No. 0710111670 dated 26.05.2017.

Decision : NC c<lnsidcrcd thc casc as pcr agcnda and dccided to seek the following
information lrom the firm;

"'l'he firm may producc complete documents
cdiblc oils in thc import item"

'l'he casc stands dcfcrrcd to 30.05 .2019.

Case No.M‐ 13 Party Nalne:M/s

圧ssen Foodies lndia

Pvt.Lid.

ItIィ A Ifilc

i53/24/040/0004/AM

to diffcrcntiatc betwcen edible and non-

Mcct No/1)atc:21/85-  Approvcd

Al′ C3/2018
‐07.03.2019       1

L′ ic.No/Ecom NO.

I)atc:5310019175  ‐

dated 04.08.216

No.5310019175 dated 04.08.216.

HQ Filc:

01/85/050/075/AM17/DE
S―V1              17/
Requestfor modification of adhoc norrns in AA

Decision : NC considcrcd thc casc as pcr agcnda and bascd on the information
furnished by thc rcprcscntativc of thc firm in I'}l I and also subsequent documents
relating to the usc of ingredicnts in thc cxport product, the Committee decided to reduce
the quantity of cxport product i.e., Gclatin Parfait Nutrimix from 72640 Kg to 65080
Kg.

ItA may takc suitablc conscclucntial action accordingly.

Case No.M‐ 14

電潜ξ響lS脂周造き棚Tα
21/8ゝ 鋼鵬DcたHd

I{Q Filc : RIン A Filc

07.03.2019

Lic.No/1icom N(). Dcfcr  Datc:

14  101/85/171/00082んへM19/  :08/24/040/00007/A II)atc:0810110560 30.05.2019
DES― VI M13 dated 10.04.2012

Subject:Flxation of adhoc― norrns in respect of AA No.0810110560 dated 10.04.2012

of M/s Balal Herbals Pvt.Ltd

Dccision : N(〕 considcrcd thc casc as pcr agcnda and notcd that hard copy of the

application()f thc「lrrn has not yct bccn rcccivcd from RA,Ahmcdabad. Bcsides,the

status of thc casc is also not known.′ I｀hc Conllnittcc thcrcforc,dccidcd to rcqucst RA,

Ahmcdabad to fumish thc status of thc casc and if not ratiflcd, a hard copy of thc

application may bc furnishcd so that furthcr ncccssary action on flxation of nonms can

bc considercd by thc Comlnittcc.′ I｀hc flrln was rcqucstcd vidc I〕 Iノ datcd 16.04.2019 to

funlish information on``′ I｀hc ccrtiflcatc of Analysis/′「 csting ltcports of various exports

made against prcscnt liccnsc" which is awaitgfl 'l'hc Cogmittcc also decided to remind
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the firm to expeditc the reply.

'fhe case stands dcfcrrcd to 30.05 .2019.

Case No.M山 15 Patty Namc:M/s.丁 E  IMcct No/Datc:21/85-  Status:Dcfcrrcd

Connectivity lndia   Al′ C3/2018

Pvt.Ltd. 07.03.2019

HQ Filc:         RI′ A IFilc      lI′ ic.No/Ecom N().  Dcfc・ r  Datc:
01/85/050/00101/AM17/ :07/24/040/00376/A 11)atc:0710109402  30.05.2019

15  1DES―ψl M16 dated 16.02.2016

Subject: Revision of ad-hoc input output norms in respect of the advance authorization
rNo.0710109402 dated 16.02.2016 issued under Para4.7 of HBP,2015-20 obtained by
M/s. TE Connectivity India Pvt. Ltd.

Decision :NC considercd the case as pcr agenda and dccidcd to call thc firm for I'II as

proposed by thc 'fcchnical Authority, i.c, DIPP.

The case stands dcferred to 30.05.2019.

101/85/171/00084/AM20/ 03/95/040/00049/A

16 PES.Ⅵ
    M20

IDatc:14.05.2019

Placc:New I〕 clhi

Meet No/Datei   Status:Dcfcrrcd

2/85-ALC3/2019
18.04.2019

Lic.No/Ecom NO.Dcた r   I)atc:
Datei             30.05.2019

11/05/004/45700/
0605/6456
dated 15.04.2019

,/1

/rl
rpr*ffiuK,

Iroreign'frade Development Officer

}r{gq sT (/PRADYUMNA SAHU
Feyr qTqrq ft-sts erffi
Foretgn Trado Development Offlc€r

B+{r errqrq q-erRvrrerq 1A
Dlrectorate G6nera! of Forelgn Trado

€IFIE-'iT ftr1-q7 p.rtt. of Commerce
13-€fFr rrq.r, =ad ffit

Udyog Bhawan, New Delhl

Case No.M‐ 16

HQ File:

Party Namel M/s
Manorama

lndustries Lirnited.

RLA File:

Subject: Application for issuance of Advance Authorization under para 4.06 of HBP,
2015-20 submitted by M/s. Manorama lndustries Limited for export of "lllipe Crude
Oil" against lmport of "lllipe Kernel".

Decision :NC considcrcd thc casc as pcr agcnrla anci notcd that thc firm M/s
Manorama lndustries Limited has submitted application for fixation of norms for
export of "lllipe Crude Oil" against lmport of "lllipe Kernel". The Committee also noted
that the application of the firm has been forwarded to the Technical Authority, i.€.,
'MoFPl for examination and comments. The Committee decided to remind to expedite
,their comments.

'I'he casc stands dcfcrred to 30.05 .2019.
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